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* BEFORE THE HON'BLE NATIONAL GREEN

TRIBUNAL, WEST ZONE AT PUNE

1. I say that in furtherance to the affidavit dated

tglr.lzoz4 filed by the project proponent i.e

Respondent No. z before this Hon'ble Tribunal, I am

advised to file the present affidavit to bring to the

notice of the court, the subsequent events which has

rr.
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Date Exp.

Appeal no. zolzozz (WZ)

Paul Lobo & ors. ...Appellants(s)

Versus

Goa Coastal Zone Management

Authority & ors ...ResPondent(s)

ADDITIONALAFFIDAVIT ON BEHALF OF

THE RESPONDENT NO. Z

MAY IT PLEASE YOUR LORDSHIP:

I, Mr. Manoj Kumar Mehani, son of Shri. Yash Pal Mehani,

major of age, Indian National, resident of Porvorim Bardez

Goa, duly authorised representative of the Respondent No.

z, being conversant with the facts of the present case, on

solemn affirmation begs to state and submit as under

\1$$\P*
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come to the notice of the project proponent now

namely various correspondence exchanged between

Respondent No. t, 4 and NCSCM indicating the fact

that GCZMP Plan zotr is having serious issues as

regards its veracity visa vis the situation at site the fact

that the Coastal Zone Management Plan zorr has

several discrepancies and that the said plan do not

tally with the survey plan maintained by the office of

Directorate of Settlements and Land Records,

Government of Goa. I say that the project proponent

had raised objections to the Coastal Zone Management

Plan zorr in so far as the property bearing survey no.

q4l3 of the Village of Cavelossim is concerned by

bringing to the notice of the authority that in the said

plan, the sand dunes are wrongly reflected in the

property bearing survey no.g4lg of Village

Cavelossim where the project proponent is

undertaking development. I say that said objections

raised are already placed on record by the project

proponent before this Hon'ble Tribunal. I say that

despite of substantial time having been lapsed after

raising the said objection, till issues by the project
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proponent is not addressed by the Respondent No' t

i.e GCZMA.

3. I say that in response to the said RTI letter, the

Department of Environment & Climate Change vide

letter dated o5lrzlzoz4 called upon the

representative of the Respondent No. z to carry out

inspection of files to enable the said department to

furnish the necessary documents under RTI. The

perusal of one of the files which came to be inspected

by the undersigned and the documents which were

j.422t24

cf Exo
tzozb
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2. I say, that as the project proponent was not getting any

feedback, nor response from the GCZMA i.e

Respondent No. 1, the project proponent, sought

information under RTI act vide RTI's letter dated

LS.LL.2I24, interalia seeking details pertaining to

CZMP Plan zorr. I say that in response to the said

letter, various documents came to be obtained.

Annexed hereto gind. rno:rked ss Annexute Rz-

A Collg is the copy of the RTI Applications

dated 75.7t.2o24.

$l$-NY'
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obtained under RTI clearly reveals that there are

serious issues as regards GCZMP Plan zorr. That out

of the various documents by the undersigned only the

relevant documents which are necessary for the

present proceedings are being annexed herein infact *

files as lhere are several files pertaining to GCZMP

PIan zor r.

Annexed hereto g;nd. rnarked as Annexure Rz-

B rs the copA of the scid letter dsted

4. I respectfully say that on perusal of the said documents

furnishe<l by GCZMA, under RTI it becomes clear that

the GCZI{A are well aware of the fact that CZMP Plan

zorr is defective in as much as inspite the same being

notified there are various issues which has been raised

pertaining to the veracity of the said plan. As a matter

of fact, the said plan do not confirm to the factual

situation at loco.

c

6)

o'/tz/zoz4.

*HryY'-
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the undersigned is still in the process of inspecting the
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5. I saythat the documents obtained under the RTI more

particularly the note of Ministry of Environment

Forest and Climate dated r7.or.zoz4 and subsequent

noting's which are issued to the undersigned under the

RTI along with the list of the areas/villages in respect

ofthe corrections which are required to be carried out

in CZMP Plan copy of which came to be furnished.

Besides the above documents the Ministry of

Environment Forest and Climate also furnished

various document to the representative of the

Respondent No. 2, the relevant documents which

would be necessary to adjudicate the real controversy

in the present appeal is being produced before this

Hon'ble Tribunal with liberty to produce more

documents if need be. I say that based on the

information furnished by the Ministry of Environment

Forest and Climate more particularly, the noting in the

file and the annexures referred to therein namely list

of the areas where correction are required in the

GCZMP Plan which list is duly certified by the Director

of Settlement of Land Records, it is apparent that the

Village of Cavelosim is one of the Village where there
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are serious issues as regards GCZMP Plan zorr. As per

the said noting's and annexures furnished to the

undersigned under RTI it is apparent that in respect to

the Village Cavelossim, Ambelim, Assolna, Velim even

villaee boundarv and s ev olots are not suDer

imposed properly.

Annexedhereto g,ndrnolked s.s Annexure Rz-

C Colly are the noting's o,long uith the list of

uillag es uhich requires correctiorts.

6. I say that as a matter of fact, the discrepancies noticed

in GCZMP Plan zorr has also delayed in finalisation of

GCZMP Plan for the year zor9. Infact, after notiffing

GCZMP Plan zou on 6th September 2022, the

Directorate of Environment and Climate Change and

Member Secretary GCZMA, vide email dated

rtlrzlzozg intimated NCSCM that there are

discrepancies in GCZMP Plan. In response to the said

correspondence, the NCSCM vide letter dated

t4ltzlzozg informed the Directorate of Environment

and Climate Change that since the plan is notified, to

seek necessary instructions from the MOEF to update,

(
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change and correct the GCZMP Plan zorr. Infact

Hon'ble Chief Minister of State of Goa vide a letter

bearing no. rltlzozqlCMlsS dated r4lozlzoz4

addressed to the Hon'ble Minister for Environment

and Forest in clear and unequivocal terms reiterated

the discrepancies in GCZMP Plan zolr and sought

directions to NCSCM to carry out corrections in

GCZMP Plan zorr. In the said letter, the Hon'ble Chief

Minister interalia identified various discrepancies in

GCZMP Plan zorr namely that the village boundary

and the survey plot are not superimposed properly on

GCZMP Plan, HTL line is shifted towards landward

side, that village boundary, and that khazans and

water bodies are wrongly located in CZMP Plan zorr.

By the said letter the Hon'ble Chief Minister of Goa

sought suitable directions to be issued by the Ministry

of Forest, Environment and Climate change to NCSCM

to correct the anamolis identified therein.

Annexed hereto oind marked ss Annexure Rz'

D Colly is the copy of the etno;il dsted

t t / t z / z o z g, letter dsted t 4/ t z / z o z g olnd lett er

dsted t4/oz/zoz4.
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7. As amatter of fact, on 19 I oz I zoz4, acting on the letter

addressed by the Hon'ble Chief Minister of the State of

Goa, the Ministry of Environment, Forest and Climate

Change, Golt of Goa called for a meeting on ;

6)
*

zglozlzoz4 and NCSCM, Chennai to discuss the

issues raised by Gol,t. of Goa, concerning CZMA Plan

zorr. The said meeting was scheduled between the

Director of NCSCM, Coastal Zone Management

Authority, Chairman and Member Secretary Goa

Coastal Zone Management Authority and Secretary

DepartmLent of Environment and Climate Change.

Annexed hereto o,nd rnarked as Annexure Rz-

E is the copy of the rninutes of the tneeting held

on z3/oz/zoz4.

8. At the said metting it came to be resolved as follows:

a) that Gort. ofGoa shall provide updated survey

fo::mat.

b) It was also agreed that NCSCM to modifu HTL

based on updated data,

ui\u,"\oil\
g

plans in sheet file format and cerrified PDF
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c) that NCSCM would reYise the corresponding

GCZMP maps and submit the revised GCZMP

maps to GCZMA within two weeks from

modification of HTL.

d) that, NCSCM along with the representative of

NCESS, Gol't. of Goa, will undertake field

survey for rectification, ratification and

validation of GCZMP Plan eorr.

9. I say that by letter dated elo4lzoz4, Department of

Environment and Climate Change intimated NCSCM

that after converting their survey plans to shape file

format, GCZMP zorr Plan was superimposed on the

said survey plan, it was noticed that there was shift of

survey holding boundaries of each and every property.

Annexedhereto andrng;rked ss Annexure Rz-

F is the copy of the letter dsted tz/o4/zoz4.

10. It is stated that by letter dated o+lo4lzoz4

addressed by the Department of Environment and

Climate Change to the Joint Secretary, Ministry of

Environment and Forest and Climate Change, the

CI\'P1U\
t
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Joint Secretary was intimated that pursuant to the

meeting held on 25.c2.2024, the Directorate of

Settlement and Land Record, Goa has oriented the

bund boundary of CRZ areas as prepared from

GCZMA plan zorr and that the same has been *

forwardr:d to NCSCM Chennai on z8lo4lzoz4. It was

also intimated by the said letter that NCSCM has

sought two months time to update the GCZMP plan

2011 as per the survey plans of the State.

Annexed hereto oind marked as Annexure Rz-

G is the copy ofthe letter dated o4/o4/2o24.

rr.I say that on z6f tzf zoz4, Minister of Environment,

Forest and Climate Change convened the meeting

under the Chairmanship of Joint Secretary, MOEF to

discuss the status of updation revision of GCZMP zorr

PIan. Brz another letter dated rSftzfzoz4, the

Department of Environment, Forest and Climate

Change intimated the Director of NCSCM and

Ministry of Environment, Forest and Climate Change

that considering the mismatch of the survey

boundari,:s and the shifting of the boundaries on

0
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landward side that the shift of the boundaries was of

1o-2omtrs towards landward side.

Annexed hereto and tng:rked as Annexure Rz-

H Colly are the copies of the letter dated

z6/ tz/ zoz4 ond t8/ tz/ zoz4.

rz. I say that the perusal of the said information clearly

reveals that there are several anomalies and

discrepancies in the GCZMP Plan zolr which are to

the knowledge of the authorities including

Respondent No. I GCZMA. Inspite of the said fact, the

Respondent No. r i.e. GCZMA failed to bring the said

facts on record before this Hon'ble Court and

represented before this Hon'ble Court pursuant to the

inspection report dated o3/ro/2o24 that sand dunes

are purportedly destroyed to the extent of 3o4'9o

sq.mtrs within the property bearing Survey No. 13413.

r3.I say that as a matter of fact, except for the sand dunes

within the area of o to 2oo mts, there are no sand

dunes existing in the property bearing Survey No.

134/3 from 2oo to soomts. At the cost of repetition, I

E

Urtp^'lt\
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respectfully states that by a letter dated o3.4.2o23 the

Project Proponent has raised objections on GCZMP

plan zorr and called upon the authorities to rectify the

said plan. The said sand dunes which are wrongly

depictecl in the CZMP plan zorr are identified in the
G)

*

plan annexed hereto as Annexure Rz-I. in red

shading l say that there are no sand dunes, in the area,

identified in the said plan in red shading. Inspite of the

said fact the inspection report submitted by NCSCM

and GCZMA gives an impression of existence of the

sand dunes. The said authorities instead ofbringing to

the notice of this Hon'ble Court the factual situation at

site, chose to use the GCZMP plan zorr and sought to

locate the access on the said plan without disclosing to

this Hon'ble Court that the said plan i.e. GCZMP plan

2011 is srrbject to rectification and corrections due to

various discrepancies including shifting of boundaries

of the plot to the extent of ro to 2omtrs.

r4.I say that it is worthwhile to mention that if the survey

boundary as per the plan prepared by the Directorate

of Settlement and Land Records, who are the

(
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authorities in terms of Land Revenue Code, are not in

sync with GCZMA plan zorr and or the Village

boundaries and survey boundaries do not tally, the

question of GCZMA relying on the said plan to make

attributions of destructions of sand dunes would not

arise, more particularly in view of the fact that there

were never any sand dunes at the area depicted in the

plan atAnnexute Rz-l in red shading.

r5.I say that the authorities also failed to bring to the

notice of this Hon'ble Court that the Project Proponent

vide letter dated o3/o4lzozghas raised objections to

CZMP Plan zorr. Infact, by a letter dated zz.ro.zoz4

addressed to the Respondent No. r, the Respondent

No. e reiterated the request and called upon the

Respondent No. r to look into the matter at the

earliest. I say that the said objections are still pending.

Infact, GCZMA vide letter dated z;lrolzoz4

forwarded the representation ofthe Project Proponent

to the NCSCM. As per the information obtained by the

Respondent No. z under the RTI, it has come to the

knowledge of the Respondent No. z that the GCZMA

*
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is awaiting necessary action on the said objections

from NCSCM. In this set of facts, it was the bounded

duty of the authorities to put forth before this Hon'ble

Court the fact that said GCZMP Plan zorr has multiple

errors.

Annexed hereto oind tnorked ss Annexure Rz-

7 is the copy of the letter d.sted. z1/to/zoz4.

the competent authorities have clearly raised doubts

on the veracity of the CZMP Plan zorr. I say that it is

the case of the project proponent also that the CZMP

Plan do not depict the correct situation at loco. I said

that ther,: are no sand dunes at the location marked in

the plan annexed at annexure Rz-I in red shading. I

say that said property came to be purchased by the

project proponent in the year 1995. I say that at that

time, also, there were no sand dunes at the location

depicted in the plan annexed hereto in the red shading.

r7.At the cost of repetition, I say that the Project

Proponent has not destroyed any sand dunes during

sI
s4e0

W

zr0
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16.I Say that the GCZMA, MOEF and NCSCM, r,r'ho are
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the course of construction at any point of time nor the

Project Proponent intend to degrade the environment

by any of its acts. I say that the project of the

Respondent No. z ie actual construction of the

building is located in the portion of survey no. 134/3

of Village Cavelossim where there are no sand dunes

identified even in CZMP Plan zorr.

18. I say that the said facts are very vital and goes to

the root of the matter which were all within the

knowledge of GCZMA who intentionally withheld the

said facts from this Hon'ble Court. I say that the

Respondent No. z hence seeks liberty of this Hon'ble

Court to place these subsequent facts on record.

r9.I say that the contents of above paras of the present

affidavit are true to my knowledge and records which

are true and correct.

o[\*"1*\,U*
ndspoNoBvr No. zPlace: Panaji, Goa

Date: t5lorlzoz5

*N to' tirgqarvlt.t,rvo 'z'
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SoLEMNLY AFF|RMqD AND VERIFtED
B E FoRE / r,4 E ay..|)./J..... :1.*j.... !S.y14 dcvp*i
WHo is tDENTtF|ED-BEF

+f-dl }r''{ lo"4 n-lo 351z3tr{e eses.
ORE/ME

BY

WHOI!4 IKt',lot4/
sE RrAL No. ..1.9.. 6... oare o...)..?l].? :.lut<

\F,n{L

\
o

Sandesh S. Volvoikar
ADVOCATE & NOTARY

Govt. of Gca (lndia)
Panaji, Tiswadi - Goa 403 oil 1

NOTARIAL
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Anae'L,sre ?.? fr toUa

Fmm:

NOVA RESORTS PRIVATE LIMITED

Represonted By Authorised Representative

Manoi Xumar Mehani

i) diii ,irp., oaden' chosum Road

Porvorim, Berdez Goa 403501

Dale 15.11.2024
To.

The Rtbtic hformation Officer

GCZMA

Paniim , Goa

SUB: Appticatiqn Under Right to lnformatlon Act' 2006

Sir/Madam,

I hereby request iottowing information under the provisions of the RTI Act' 2005:

1 . ccrtified copy of the Apptication' lnspection Report of GczMA Expert Members' sun'/ey

lnspection Report, Minutes of the GCZMA meeting' tile notings' approvat copy atong

with the approved ptans, pertaining to the Permissions daled 2011012015 (copy

enctosed)grantedtoM/SNovaResonsA^.Ltd',forHotetprojectinsurveyNo.l3413'
Viltage Cavetossim, Satcette, Goa'

2.Actiontakenontherequest/appticationsdatedo3.o4.2o23and22.10.2024(copiesare
enclosed herewith), atong with copies of any correspondences inctuding emait made

to arry agencies in this regards'

I am rcady to pay the necessary fees for the same'

I dectare that I am citizen of lndia' Enctosed herewith the copy of Adhaar Card No'

9512 3466 8989.

Kindty provicre the requested information within 30 days as stiputated under the RTI Act' 2005'

Thank You.

Yourc sincerety

Manoi ar Mehani

3Eos6( Qlo
{,

i ,:,! rl0t fnyirormo !n.
rtoar,

Clo;"lYMroinclani rol,n.td l' (a r'^' I -0
-Grlr. 40t001
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From:

NOVA RESORTS PRIVATE LIMITED

Represented By Authorised RBpresentative

Menol Kumar Mehani

iiig I , s"pn. osrclen, chogum Road

Pon orim, Badez Goa 403501

To,

The Pubtic lnformafion Officor

Goa State Environmentsl lmpact Assessment Authority

Patto, Paniim , Goa

SlrliAPdicatiooj,

Sir/Madam,

ndersiChltalofolllt6lien Act, 2005

tDr>oqo qar
Umeirndar.g6 rnai l. cr r.

I am ready to pay the necessary fees {o( the same'

I dectare that I am citizen of India' Enctosed herewith the copy of Adhaar Card No'

9512 3466 8989.

Kindtyprovidetherequestedinformationwithin30daysaSstipUtatedundertheRTlAct'2005.

I hefeby reouest foLtowing information under the provisions of the RTI Act' 2005:

1. Certified copy of sction taken report of MS GCZMA with Ref' No' GCZMA/Si15-

l6/09/1775dated2o/10/2ol5pertainingtoM/sNovaResortsPvt.Ltd.(Coryenctosed)
along with minutes of meetings of SEAC' SEIM' Inspection report of SEAC' Copy of

recommendation/PermissionotsElAAetc.pertainingtothesaidproiect.

Thank You.

Yours sincerety

"ffi$st

Date 15.11.2024

M PACT /iI
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To,

The Pubtic lnformation Officer

Directorate of Enviomment 8nd Ctimate

Paniim , Goa

t Date 15.11.2024
gt

*

suB: Apptication Under8igbl&lnfomatto0AcLl0o5

Sir/Madsm,

I hereby request fottowing intorrnation under the provisions of the RTI Act, 2005:

1. Certified copies of the lnspection Reports, Survey Reports, Ground Truthing Study

Report. Fietd Survey Report and att other Technicat Reports/ Studies done by various

agencies for preparation ot CZMP Ptan 2011, pertainin8 to the survey no. 134/3 and

135/4 otviltage Cavetossim, Salcette Goa.

2. Copy of the report showing scientific data for Sand Dunes Mapping in sur,/ey no. '13413

and 135/4 of vittage Cavetossim, Salcette Gca.

3. Certitied copies of the Minutes hetd on 23.02.2024 at NCSCM office, Chennai for
Revision/ Updation /Correction ot the notified CZMp ptan 201 1 .

4. Certified copies of the letters wlitten to MoEF&cc , New oethi requesting for approval
for revised/ updated CzMp 201 t.

5. Cenified copies of the Recsipts/ payments maoe to NCSCM for preperation of the
atroady notified czqp 2011 for 1:4000 scate atong with the quotation of NcscM.

6. Cerfified copies ot att correspondences, tetters, emdits etc. between Ministry of
Environment (Govt ot Goa) /GCZMA and NcscM crren/nai and vice versa, right from
award of work to NCSCM for preparation of CZMP 201 1 titt date.

PIrl,t,lt. cot
t

Contd P/2

From :

Manol Kumar Mehanl

iiiai, srp* oarden, chogum Road

Porvorim, Bardez Goa 403501
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I am rcadyto p6y the nec,essary f8es lor the ssme.

I declare that I am citizen ot tndia. Enc,tcled herewith th6 Copy ot

Adhaar Card No.g512 3466 8989

Kindty provide the roquosted information within 30 days as stiputated und€r ths RlTl Act, 200s.

Tha6k You.

You6 sincersty

Mano, i$mar Mehani

Is qn-14oqos6r

E ilut Mt}$trtgtertat@6[\i fL. (ort

\
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Goverrrment of Goa

Department of Environment & Climate Change
4th Floor, Dempo Tower, Patto, Panaji-Goa

Phone Nos.: 0832-2951089 e-mail:
No.l I 16/2007 IENVT&CCIDIR/2 023 -241 t sLf> Date:65 l12 12024

Manoj Kumar Mehani,
l/CB l, SapnaCarden, ChogumRoad,
Porvorim, Bardez, Goa.

Sub Information under Risht to formation Act 2005
Ref:-YourRTlApplicationdated,l5llll2l24receivedbythisofficeon l5llll2}24.

Sir,

\\(th reference to your RTI application dated l5/lll2oz4, received in this

office on l5lll12024, you are requested to appear in this office in person or through

any authorized person on lll12l2024 between 10:30 am to 12:30 om to inspect

the file and whatever documents which are available in the file may please be

identified so as to provide the same upon payment ofrequisite fees.

Yours faithfully

.^'2.O

Publi orrnat ion Oflicer
Department of Environment & Climate

Change (DoE&CC)

\\
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$ITORMATION ISSUED UNDEB gn Agt'
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Anneu-'tre P-3 C fo(*y 2005

NO. GCZMAIGEM-MISC/ rj rt 
! e,ax trLl

Department of Environment & Climate Change

Date:- 1l/0712022

NOTE

The Department of Environment, Government of Goa entrusted the task of

Preparation of Coastal Zone Management Plan (CZMP) as per the provision of CRZ

Notilication. 201 I in I :25,000 scale as well as l:4000 scale to the National Centre for

Sustainable Coastal Management ( NCSCM) Chennai in 2016.

That GCZMA deliberated on draft of CZMP 2011 sent by NCSCM and The Authority

after detailed deliberation and discussion decided to request for revision/amendments in

the Goa Draft CZMP, 201 I on the following issues:

l. Removal oldepiction of Port limits in the CZMP rnaps.

2. Non-depiction of structures.

3. Removal of buffer zone for Mangroves in Khazan lands, as is already provided in

CRZ Notification 2019.

4. Perrnit other developrrent activities in iishing wards.

5. 'Ihe extent of the boundary of the CP7- area in the Khandepar river to be

incorporated as per the recommendation of the Water Resources Department.

6. I'he Survey nos and their sub divisions to be depicted on the final CZMP maps in

the 4000 scale.

That GCZMA wrote letter to NCSCI\4 to consider above changes in Goa CZMP 201 I

whereas NSCSM replied that GCZMA has to submit such request to NCZMA before

fina Ii ification of CZMP 201I

44tr' meeting ol NCZMA held on 22.2.2022 under the

tary, Environment and Climate Change, Govt. Of tndia put.

dations to be incorporated in Goa CZMP 201 I for discussions and

lliberations.t
'i hat as per 44tr' minules of r.neeting ol NCZMA, GCZMA requested NCSCM to

tu()\, e all the Ports limits and structures depicted on CZMP 201I and i:equested to
pict only approved developrnenvstructures such as Archeological & Heritage sites ,

rlring.jetties, rams etc . on dralt Coa CZMP 2011.

Yn
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Hence in view of above on recornmendations of CCZffi' NCSCM accordingl

removed all the port Limits and structures depicted on Goa czl'lfP 2011 and depicte"

only approved development/structures such as Archeological & Heritage s tes ' 
*-ishii/-g

jetties, rarns etc . and re-sent revised final draft of Goa CZMP 201 1 to GCZMA'

GCZMAafterreceiptoffinaldraftofGoaCZMP20llfronrNCSCMdeliberated
in the its 314th minutes of meeting hetd on 3010612022,the GCZMA decided to

recommend to the NCZMA to consider the CZMP for approval and Notification '

Hence in view of above Draft letter addressed to MoEF &CC for Notification of Goa

CZI\/IP 20l l attached herewith for your kind approval

I

Submitted for approval

,tEttI
d

Adv.Badal Gaonkar

Legal Assistant (GCZMA) I
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NO. GCZMA/GEM-MISC/

I)epartment of Environment & Climate Change

Date:-

NOTD

Tlre GCZMA addressed letter dated 11101712022 bearing reference

No. GCZMA/GEN-MISC/13114 partlYlll779 to MoEF for approval and

notification of CZMP 2011 for State of Goa for which final draft of

CZMP 2Ol1 prepared by NCSCM was also shared to MoEF' Whereas

after receipt of above stated letter, MoEF through email requested

GCZMA to send summary proposai/executive summary of Goa CZMP

2011 accordingly as requested draft letter ofproposal and summary of

CZMP 2Ol1 prepared and attached herewith for your kind approval'

Submitted for Approval

Adv.Badal Gaonkar

Legal Assistant (GCZMA)

DIRECTOR OF ENVIO T &CC vxlr'"
MS GCZMA

fl-s.or-l iP -!. fooEFg-a-c er Qrv'l-

SECRETARY OF ENVIO

CHAIRMAN OF MA

Co-han\ \.qA o-qr{qeo{r,q&- \t
ffi-2.'z-

\_,'

e_

I'rs Cz.c2-NaA)

NVIORMENT &CC

f
i

g

Itr

I-Got

B MINIS"t)ygy)
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No : GCZMAlGen -Mi sc/ I 3 - rT*-u rU
Dept. of Environment & Climate Change

a'

Date: /06 12023.

NOTE

The Ministry of Environment, Forest & Climate Change (MoEF&CC)
has provided guidelines for Draft General guiderine / template for
preparation of Integrated Island Management plans (IIMps) of smaller
islands having area than l0 FIA for the Backwater Islands (Copy of Draft
Guideline are place infile atflag ,,A')

on perusal of the same, we may agree to the said guidelines"'and convey
same to the

, (MoEF&CC).
Ministry of Environment, Forest & Climate Change

Submitted for approval please.

or nvlron t &CC

I1",
I ..r.'Q,
A)

(Sanjeev Joglekar)

O.S.D (Environment &CC)
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Received a letter No. NCSCM lCZMAlGoa/23-416lEDC dated}T 11012023

fromtheofficeofNationalCentreforSustainableCoastalManagement,
Ministry of Environment, Forest & Climate Change' Government of India in

."fe.ence to the this office letter dated 05/10/2023 the PDF copies of the

drafr. CZM maps of Goa on 1:4000sca1e prepared by replacing the cadastral

data layers with the georeferenced shapefiles of cadastral data provided hy

the DSLR, Goa to NCSCM on 0710'712023 with discrepancies in the shape

flles of overlapping and voids at village boundaries on the approved CZMP

data have been forwarded to this office and are requesting confirmation for

submitting the hard copies prints'

The NCSCM states that such discrepancies in the maps which may arises

are due to the discrepancies in the shape files of DSLR of overlapping and

voids at village boundaries ; the office of DSLR, Goa will bo responsible and

all questions in this regard shouid be addressed to the DSLR, Goa

Further NCSCM replies to the request at para 2 of the letter No. 15-5-

2o22/DIR/ENVT & CCl905 dated 5/10/2023, that the delineation on

LTLIIITL should be appropriately updated in the CZMP map in l:40Gcale

as per shape files provided on0710712023, it is stated tha the LTLI HTL

ESA and CRZ have already approved by the MoEF &CC as part of the

CZMP of Goa and no changes can be made to LTL /HTL,ESA and CRZ'

without the approval of MoEF &CC, New Delhi and in this regards NCSCM

requests to approach MoEF&CC, New Delhi to update/change the HTL

ILTL etc.

Lastly the NCSCM states that this completes the contract for preparation of

CZM maps of Goa (2011) on 1:4000 scale and theCZM maps of Goa

(2011) on 1:4000 scale approved by the GCZMA were submitted by the

GCZMA to MoEF&CC on23lO8l2022 and the shape files of the same cZM

maps of Goa (201l) on 1:4000 scale were submitted by the NCSCM in a

CD vide letter No.NCSC}r'rl CZMN Goa/23-395lEDC dated 41912023'

After comparing the PpF copies of the draft CZM maps (201l) of Goa on 1:

4000 scale forwarded by the NeSCM it has been observed that the village

undaries are not properly superimposed over the survey plot and khazans,

ody , HTL are shifted and accordingly tabular list is prepared and is

p a

a
*

il)v>

F.S, GCZMA

C

(or[51

rPog T(a'rcJL Fr C'l crn

t- .I". lc k''^-< ^ 4
gc\r(t"h l"teCt c/ Pc'

Y] I^,ot V.6,,KJl.a Vt-rcrQ-) (fL

o.s.D(GgZMA)

C)

INFOnilATIoN ISSUbD UNDER BTI AC!,
2005

the file for further instructions from the superiors.

).t
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Sub: Representation on behalf of the State of Goa to the Ministry of EnvironmentForest and climate change to match the czNp,Z,, maps with the NotifiedBhunaksha maps of the DSLR

l' The State shared hard copy of 8000 Cadastral maps with NCSCM, Chennai toprepare Draft CZMp in I:25000 scale and l:4000 scale .

2 The hard copy maps had to be shared as the DSLR did not have shape files ( softcopy editable format) of the cadastral maps.

3' State asked for CZMp in l:25000 as we, as l: 4000 scale as t:zsboo scare mapsare not legible (16 maps for G.oa as against 256 maps in l:4000 ,"ut"; ,. nuUil" 
"o,rtanot have responded effectively.

4. NCSCM prepared draft CZMp in l:25000 and 1;
was conducted in l:25000 and 1:4000 scale. In Au
conveyed the approval for CZMp, 2011 maps in
MoEFCC. ( Kindly seep{!t!.t"1

NOTE
INFOIMATI0N ISSUtu -...,-o r il

2005

a/ N.

4000 scale and public Hearing
gtst,2022 NCZMA / MoEFCC

1:25000 scale approved by

vided in the CRZ Notificaton,20ll the CZMp Maps in 1:4000 scale are
be provided to local bodies for implementation and there are two petitions

'ble NGT seekjng the CZMp ,201 I maps in 1:4000 scale.e

ded in the CRZ Notification ,20 19 the CZMP,20I9 is updation of CZNP
ons in CZMP Maps 20l l are required to
preparing draft CZMp,20 19

aps of 201 I hence the necessary correcti

5 DSLR has now prepared shape files of their Cadastral maps in Bhunaksha and the r
I [.:^Y..,ry_i9 i ] T.pid? not march th.,h.;. ;i;;i;;ili"'"il;#" ; :
ue correcred to match the DSLR maps as DSLR maps are the onry regal mapsnotified and accepted in courts . The letters received from DSLR in this regard areplaced in fite atpg?.\l..lc

U,tt:.:gT corrections will also require HTL corrections,hence NCSCM.has
asked GCZMA to approach MoEFCC io upp.ou. the correction u, p".iiunut rt umaps of DSLR . The letrers received aom Ncsvt in this regard ,.. piu.J in nt" utpe4l.tct . ,,,

7. As
req
b

8. As

f

ensure that correct maps a.re updated while

C
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9.In order to represent the case of the State Government to the NCZMA to approve

the correction of the GZMP Maps,2011 to match the Bhunaksha Maps of the DSLR

as these maps are the only maps accepted in Court of Law a detailed analysis of tlle

corrections required has been undertaken and the corrections required to be

undertaken along with maps is placed in file at Pg ?fis.t" toPg?.!?.\c.

\r"
(Sanjeev Joglekar)
OSD , Env

Directo &CC ttl'l L4

3,a
.:1

(
1i

fe,tl€rr tl''rfl+*dow +
]ssil^. qar +Secretary Env CC

Hon'ble ter for Env & CC

Hon'ble ef Minister

For
qh&

e

dd<rits *t oJ*.o
Cr6' rg@rct

Lt) tc,.tlt YaCcfge[ -,lfrat". ]ttl
t\f\Btcr, I tlloe.Fg t-l 4rot )
odo.[rea,o *r. *ute t{tdsl-€/y

Yetardt"S r' ? trg-)r2n

Qrl Jaf€A w.trl+tr6
SiLa', "ttnolrr8

rQ\&a,r+
Qtu B.t'* t*e 0/h& &<{+p

gr

,t
i.
l9

I

ti
i

aJ
o
il

t"+- *?IT"[ 1^d
4-,[\ o^d- tls]r- Srtrrr*r(

,orht&tl *
+ -{sll{,

eo wc-0.L

l

i-) ,[r+t
q^l(+

- yy\rrAl-

Co4\e,,'^*

Dlr €trn) &{t!t^+ ohd" A&
tc.b

ttonillg

b plo.oot

C.f,\4^^L

hcrl ut4.

t{tte-

arryr

)

ls co

s

10. The draft D.O letter addressed to the Hon Minister of Forest , Envtonment and

climate change, Goygrq4rent of India on behalf of the Hon chief Minister is placed

in file a pe4*.tc-t6{ipiiroval of the Government.
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o2
D

5
:
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May like see the observations of Environment Department at

Pg.S/N, wherein, it was stated that DSLR has now prepared the

shape files of their Cadastral maps in Bhunaksha. And that the

notified CZMP 2O11 Maps prepared by NCSCM do not match with

the shape files of DSLR and are required to be corrected to match

the DSLR maps, since DSLR maps are the only'legal maps

notified and accepted in courts.

2. Further, DSLR issued a Certificate that upon overlaying of the

CZMP 2011 as prepared by the NCSCM Chennai on the notified

survey plans of the State of Goa which are converted into shape

files, it is observed that there is a shift of survey holding

boundary as a result of which the CZMP 20 1 1 needs to be

corrected as per the notified survey plans of the State of Goa

prepared in terms of the Goa Land Revenue Code, 1968 (223 lC)-

3. trarlier DSLR vide its letter dated 03 llOl2O22 submitted that :-

(i) The delineation line of the LTL/HTL be overlaid on the

latest village wise shape files prepared by the state of Goa

iflIt and shared with NCSCM on O7lO7l2O23. It would be

propriate to update the CZMP maps as per these shape
-

*
a es so that there are no major discrepancies.

) The possibilities of overlapping voids at boundaries of thell

1,

rt /N

O/o Secretarv (Environment)

i0[

village cannot be ruled out. The state of Goa undertakes to

carry out the corrections of these boundaries on case to

case basis as and when such omissions are pointed out to

us by affected parties.

(iii)The updation of CZMP maps may be done as per revenue

village boundaries and by taking into consideration

amended CRZ Notification 201 l,dated 25lOS l2020 as per

I
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survey boundaries contained in the shape files plans

prepared bY the state of Goa'

(iv)A disclaimer may also be added by the NCSCM that the

CZMP 2}ll map is subject to variation if there are

alterations carried out to village boundaries by the state of

Goa, which updation shall be further done in CZMP 2OIl

by NCSCM.

4. The NCSCM vide its email dated 14 I 12 I 2023 stated that:

,,Kind attention is inuited to ((Enuironment Department-Goa)

communicqtion on Correction of shifi of Khazan, mangroue and u-tater

Bodies Lagers when ouerloid on the Bhunaksha plans, mentioning

that there is a shif,t of Khazan, Mangroue and ruater bodies lagers

uhen this dqta is ouerlaid on the Bhunaksha plans and requesting

NCSCM to correct these shifts. similar request wqs also receiued to

update the d.elineation of the HTL uide letter No. 15-5-2022/ DIR/ ENw

& cc/ 905 dated. 05/ 10/ 2023, In this regard, it is submitted. that

MoEF&cc, Gouernment of India, haue alreadg approued the cZMP of

Goa on 1:25,OOO scales, inctuding HTL, LTL, CRZ, ESAs, Khazan etc

and no change can be made to HTL/ LTL, DSA, CRZ, etc, without the

approual of MoEF&CC, Neu.t Delhi. You are, therefore, requested to

kindlg approach MoEF&CC, New Delhi to update/change/correct

the HTL/ LTL, ESA, CRZ, etc CZMP-"

5

con

view of above facts, the following issues crystallize for

on and decision:-

orrection of HTL/LTL.

Correction in 1:4000 scale maP.

Legal status of 1:4O00 maps viz a viz DSLR Bhunaksha

Map.

Short term remedial measure for boundaqr voids.

s
a
a

1

111.

lV.

*

(i) Correctinq HTLILTL: it is an acccpted fact that the NCSCM is the

only authorized agency to draw HTLIlIL for a-11 coastal states/UT's.

2
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This was also emphasized by the Hon'ble High court in the Marriot

Hotel writ Petition no. 26 of 2ol7 (Goa Foundation V/s GCZMA).

The Court observed that the Second Report (prepared by GCZMA)

had resulted in an absurd situation. The Petitioner pointed out that

theHTL,asperthereport,wasnowrightinthewateroftheriver'
This goes against the very concept of the High Tide Line'

Respondents-Authorities cannot be entrusted this task any further.

we have to entrust the task to a competent official outside agency.

ents- Authorities ang further. 'l'he task, therefore, uill haue toR

bE CTL ed to the NCSCM". Due to this judicial pronouncements'

th
a ent of India decided that HTLI].,[L shall not be drawn

vby other agency except the NCSCM, whether the CZMP is

4

prcpared by it or not

The DSLR vide its endorsement dated nil at page 223 lC stated

that in 243 rn'aps villa.ge boundary/survey plots/Roads are not

superimposed properly and in somc maps water bodies, Kbazan

land, etc. are shifted. However, the DSLR has not clarified that

whether the HTL is also shifted in these 243 rnaps or not' In two

3

tr/! Nr0nMATIONlssuE)uNDEnrnacE

The Court further observed that ,,National Centre for

Sustainable Coastal Management, Chennai, Tamil Nadu is an

Authoritg und.er the Ministry of .Bnuironment qnd Forests' Il is

established" for the purpose of better protection, conseruation'

rehabilitation, management and policy design of the Coasls' lts

function is to promote integrated ctnd sustainable management of the

coaslal and the marine areas in India and" to aduise the central ancl

theStqtesGouernmentsonpolicgandscientificmatters.TheNCSCM

is also an authorised agency bg the MoEF to demarcate the High Tide

LineandLowTldeLineforthepurposeofCoastalRegulationZone.
Therefore, the NCSCM is not onlg the expert body to undertake this

task, but it also functions as an agencA of the MoEF' In fact' the

GCZMA had alreqdy proposed the NCSCM to carry out the utork of

id"entifuing the High Tide Line. As rae haue stated eqrlier, tae are not

prepared to entrust the task of id'entifuing the High 71de Line uith the
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maps (GA13 and GA 36) HTL reportedly shifted but extent of shifting

is not given by DSLR. In view of the above facts the DSLR mJy be

advised to clarify the exact impact of shifting on HTL, so that matter

can be ta-ken up with NCSCM through MOEF & CC.

(ii) Correction in 1:4000 maps:- The NCSCM in its report stated that

the data sources, for village boundaries Taluka Boundaries,

Municipal Corporation boundaries and roads is DSLR Goa. The

DSLR provided the above data to NCSCM which was cleared in the

13th CZMP Technical Scrutiny Committee (TSC) meeting held on

04/12 l2l in Chennai, wherein representative of DSLR Goa was

also present. Nevertheless, the Goa Government prepared

Bhunaksha a-fter the above meeting in 2022 whereas the MoEF&CC,

Government of India had approved the CZMP 2O11 on 1:25,000 map

on 01 lO9l2O22. After it was cleared by TSC. The DSLR while

replying unstarred question No. 137 tabled on9-2-2024, stated that

Bhunaksha Plans are replica of the survey plans which were earlier

in proprietary format and hencc the question of any mismatch would

not arlse.

In view of above facts the DSLR may also be advised to

revisit their Bhunaksha maps to rule out inaccuracies, and the

DSLR may also be in position to defend its proposal f<rr correction

ofHTL/LTL to be drawn on basis of Bhunaksha.

(iii) tatus of 1:4000 ma s viz a viz DSLR Bhunaksha Ma

MoE , Government of India, vide letter dated 06/0912022
*

S t "based on recommendations of the 45tn meeting of the

National Coastal Zone Authority held on 01/09/2O22, the Ministrg

of Enuironment, Forest and Climate Change hereby conueA approual

of the CZMPs for the State of Goa prepared on 1:25OOO scale rls

submitted by Gouernment of Goa. The Government of India,

MoEF&CC approved tt:.e CZMP 2011 on 1:25O0O scale giving legal

status to only these maps. As far as 1:4000 maps are concerned, the

4
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CRZ Notification 2011 requires preparations of such maps for use of

local planning only. Loca-l level CZM maps are prepared primarily for

use by local bodies for determining the CRZ. The local level CZM

maps are to be prepared on a Cadastral scale in accordance with the

CZM maps approved by the Central Government. Since CRZ 2OII
only mandates preparation of 1:4000 maps and not for their

notification, the MoEF&CC, Government of India has not notified

these maps, despite the fact that Goa Government consistently

requesting for the sa-rne. The MoEF&CC, Government of India left it
open to the State Government to notify at their own lev'bI, if the State

Government thinks it fit. This is more so that the very purpose of

1:4OOO maps is for use of local bodies and other agencies to facilitate

implementation of CZMP plan only and not for other purposes. While

on this point, it may a,lso be kept in mind that CRZ Notification 201 I

stipulates that local level CZMP's shall be prepared on a cadastral

scale in accordance with CZMP approved bv the Central

CRZ Zones are delineated using geographical markers such as

sand dunes, kl,lazan and river boundaries, referencing geo-

referenced satellite imagery. Therelore , question also arises whether

CRZ maps or boundaries of CRZ features like khazans, water bodies

etc have to adhere to or match the boundaries shown in DSLR

s urve maps or Bhunaksha maps, since the margin of error is not

mentr for Bhunaksha. It is understood that the original survey

map Sl-l oint zero i.e. a central point in the village as a reference

for oundaries in the village. That the Bhunaksha maps were

prepared by tracing the earlier survey maps as evident from reply

given in Legislative Assembly.

(iv) Short term rcmedial measure [or boundary voids: As suggested

by DSLR vide letter No. 19 DSLR Re-Cell NCSM 138/14 dated

03 llOl2O23, the possibilities of overlapping voids at boundaries of

the village cannot be ruled out, and that State Government could

5

Government.
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carry out the corrections of these boundaries on case to case basis

as and when such omissions are pointed out by affected parties'

ln light of this, it is proposed that necessary adjustments and/or

corrective measures for these boundary discrepancies could be

undertaken by DSLR/GCZMA on a case-by-case basis upon

identificationoftheseomissionsbyaffectedpartiesandtherea-fter,
the matter may be referred to NCSCM for verification'

The Government may consider above points before

communicating with MoEF&CC, Government of India please'

0tL'
a.r. rrai=iil,{'ESA|

(Secretary, Environment)

Hon'ble Minist Environment

I have seen the detailed note at page ll/N to 164..1 ofthe Secretary

(Environment). The Secretary has formulated certain points for

consideration in paragraph 5 (12n\D of the Note and has given

suggestions in respect of each of them.

Having considered the matter in detail, I find that all the four issues as

lated in paragraph 5 of the note of Secretary (Environrnent) have

rh esis in only one aspect; narnely the synchronization of Coastal

t0[ Management Plan 2011 (CZMP 201l) with the Bhunaksha Plan*

(SHAPE files) prepared by Directorate of Survey and Land Records

(DSLR).

6

!:-.-:::gx':911,-i

il{E i ili il

il 
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with the Bhunaksha (SHAPE files). It cannot bftsaid that both the

At the time when CZMP 2011 was prepared by NCSCM, they were

furnished the plans by DSLR which were in PDF format and the same

were digitized by NCSCM. Subsequent to approval, DSLR has prepared

It is not in dispute that and in fact, it stands as admitted position that said

plans considered by NCSCM are at variance with the Bhunaksha files

CZMP 2011 prepared therelore, on the earlier inaccurate plan, will create

a lot of anornaly and conflicts apong the stakeholders, likely to result in

Goa Coastal ZoneManagernent Authority (GCZMA) being embroiled in

the litigation processes.

In any case, it is appropriate that the CZMP plan tallies with and in sync

CZMP and Bhunaksha (SHAPE liles) MUST co-exist.

In fact, when the matters were taken up before the NCSCM, they have

subn.ritted and perhaps rightly, that ince CZMP 20ll is already

oved by the Ministry of Environment, Forest and Climate Change

CC), they can consider such request for revision, in terms of
*

sha files upon clearance lrom MOEF &CC and therefore State

Govemment should approach MOEF&CC in that regard.i

One more aspect which is required to be considered is that the Coastal

Regulations 20 19 notification cannot be rnade applicable to the State

until CZMP 2019 is finalized and preparation ol CZMP 2019 depends

(

e

upon CZMP 2011.

Bhunaksha plans (SFIAPE files).

prepared by DSLR now. Since the Bhunaksha plans are prepared under

the provisions of Goa Land Revenue Code, they have Statutory force.
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Since CZMP 2011 requires a change by considering the DSI-R prepared

Bhunaksha Plan, in order not to delay matter any further, and in public

interest, I feel it appropriate that the State Government should

immediately approach MOEF&CC for revision of CZMP 201 I .

Necessary draft may be prepared and put up for approval.
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${rosilNtoN ?s5 No.GCZMA/GEN-MISC/l 3 -r4 lP art-YrU

Deot. of Envt. &CC
Date: e-9ls \r--^tt,

Placed under consideration is on proposal for the purpose of permitting the

following officials to visit Chennai in the run-up to update CZ\'D 20ll '

1. Shri Nitin Mantri, Supervisor, ISLR, Mapusa

2. Shri Siddesh Tuenkar, Head Surweyor, ISLR, Mapusa

3. Shri Satishkumar Naik, Field Surveyor, DSLR, o/o the DoE&cc, Panaji-

Goa.

4. Shri Sanjeev Joglekar, OSD, Dept' of Envt' &CC, Govt' of Goa'

5.ShriJohnsonB'Femandes,Director,DepartmentofEnvironment&CC'
Govt. of Goa.

The purpose of the visit is on account of GZMP 2011 which although notified

was not in sync with the survey plans of the State of Goa. As per the meeting held

on 2310212024 at Chennai, the NCSCM had called up on the State of Goa to align

the boundary of the bunds in sync with the survey/cadastral plans. This task has

been carried out by the DSLR Goa and the same needs to be vetted by the NCSCM

Chennai.

NCSCM on210412024.

The officials at 4 & 5 be pemitted to leave Go aon0210412024 and return back

to Goa on 0310412024.

The expenditure to travel to chennai and to retum back will be bome from the

funds

. d{ I
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r
Su for approval please.

Director nvlron ent&C

I

l.r'*-
(Sanj eev Joglekar)
OSD (Envt. &CC)
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The officials at 1,2 & 3 be permitted to leave Goa on 11412024 to Chennai by

flightandreturnbacktoGoaon0310412024,forpre-meetingwiththeofficialsof

€
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CORRECTION REQUIRED IN 1:4000 CZMP 2011 SHEETS L:,6 L-I
c SR.

No.

t4

I

P.T.
SIIEET

NO.

\/ILLAGE/
TALUKA

PARTICULAR
ISSI'EDlnIDERrnACl

200s

I GAOl LOLIEM/CANACONA VILLAGE BOI]NDARY AND SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

1 GAO2 LOLIEM/CANACONA VILLAGE BOI-JNDARY AND St]RVtrY PLOT ARD

3 LOLIENUCANACONA VILLAGE BOT]NDARY AND SIJRVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

GAO4 LOLIE]\{/CANACONA

GAO6 LOLIEM/CANACONA VILLAGE BOUNDARY AND SI]RVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

6 GAOT LOLIENT/CANACONA VILLAGE BOL]NDARY AND STIRVEY PLOT ARE
NOTSUPERIMPOSED PROPERLY

GAOS POINGUINIM/CANACONA VILLAGf, BOUNDARY AND SURVEY PLOTARE
NOT SUPERIMPOSED PROPERLY

GAO9 LOLIEMi POINGUINIM ROAD AND SURVEY PLOT ARE NOT
SUPERIMPOSED PROPERLY.

GAlO LOLIIM/ POINGUINIM KHAZAN LAND,WATER BODY, ROAD AND
SURVEY PLOT ARE NOT SUPERIMPOSED
PROPERLY

10 GAl1 NAGORCEMiCANACONA VILLAGE BOTJNDARY AND ST]RVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

GA12 NAGORCEI\tr/CANACONA/
POINGUINIM

VILLAGE BOLINDARY, SURVEY PLOT AND
ROAD ARE NOTSUPERIMPOSED PROPERLY

GA13 NAGORCEiW POINGUINIM HTL SHII-TED TOWARDS LANDWARDS SIDE IN
NAGORCEM }'ILLAGE

13 GA 14 POINGUINIM VILLAGE BOI]NDARY, SURVEY PLOT AND
ROADARE NOTSUPERIMPOSED PROPERLY

GA16 NAGORCEM/CANACONA VILLAGE BOTJNDARY, SURVEY PLOT AND
ROADARE NOTSUPERIMPOSED PROPERLY

15 NAGORCEN,{/CANACONA VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

16 GAIs POINGUTN IM/CANACONA VILLAGE BOLINDARY, SURVEY PLOT ARE
NOTSUPERIMPOSED PROPERLY

POINCUINIM/ CANACONA VILLAGE BOUNDARY, SURVEY PLOT ARtr
NOT SUPERIMPOSED PROPERLY

18 GA2O AGONDA/ CANACONA VILLAGD BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

19

)3)
VILLAGE BOLI}IDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

20 NAGARCEI\{,/CANACONA VILLAGE BOTJNDARY, SURVEY PLOT ARE
NOTSUPERIMPOSED PROPf,RLY

2l GA23 AGONDA/CANACONA
COLA/CANACONA

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

n

NOT SUPERIMPOSED PROPERLY

GAO3

4. VILLAGE BOTMIDARY AND SURVEY PLOT ARE
NOT SUPERIMPOSED PROPtrRLY

5.

7.

11.

GA17

t7. GA19

,--, ..
AGONDAiCANACONA

q

9.
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INF0RTUATION

?-35lc

Ct2

30

35

VILLAGE.-B-d TNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

GA24 AGONDA/CANACONA 2m5

COLA/CANACONA VILLAGI, BOI'NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

L) GA26

COLA/CANACONA \.ILLAGE BOTINDARY, SURVEY PLOT ARE
NOT SUPERIMPOSI,D PROPERLY

25. GA28 COLA/CANACONA VILLAGE BOI.JNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

GA29 COLA/CANACONA VILLAGE BOI.]NDARY, SURVDY PLOT ARE
NOT SUPERIMPOSED PROPERLY

VILLAGf,, BOT]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

21 GA3O COLA/CANACONA

28 GA31 COLA/ CANACONA VILLAGE BOI]IIDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

VILLAGE BOIJNDARY, SURVEY PLOT ARE
NOT SUPI,RIMPOSED PROPERLY

29 COLA/CANACONA
NAQUERIM/QUEPEM

QUTTOL/QUEPEM VILLAGE BOT]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

GA33

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

GA34 QUTTOLiQUEPEM

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOTSUPERIMPOSED PROPERLY

GA 35 QUITOL/QUEPEM

VILLAGE BOIjI{DARY, SURVEY PLOT ARE
NOT SUPERTMPOSED PROPERLY, IU,IL AND
KIIAZAN ARE SHIFTED

VELIM/SALCETE
CA\'ELLOSIM /SALCETE
QUITOL/QUEPEM

GA 36

VILLAGE BOT]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY AND WATER
BODY SHIF-TED

QUITOL/QUEPEM34 GA 37

VILLAGN BOI.]NDARY, SURVEY PLOT ARE
NOT SUPtrRIMPOSED PROPERLY

CAVELOSSIM/SALCETEGA 38

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

CAVELOSSIM, AMBELIM,
ASSOLNA,VELIM
/SALCETE

GA 39

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOTSUPERIMPOSED PROPERLY

GA 4037

VILLAGE BOLINDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

GA 41 CAVELOSSIM/SALCETE38

VILLAGE BOUNDARY, STJRVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

GA,42 CAVELOSSIM, CARMONA.
CHINCHINIM /SALCETE

VILLAGE BOLTNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY, KIIAZANS
ARE SHIFTED

ASSOLNA, CHINCHINIM
/SALCETE

q
-i

VILLAGE BOT]F{DARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

CUNCOLIM, CHINCHINIM
/SALCETE

41

GA27

lo.

GA32

31.

1',)

36.

CUNCOLIM, AMBELIM,
ASSOLNA, VELIM
/SALCETE

39

40.
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2 GA 45 CAVELOSSIM;YtrAK'CA
CARMONA /SALCETE 2005

'fiLaTffi"RlJtrNDARy, suRVEy pt,or ARE
NOTSUPERIMPOSED PROPERLY.

43 GA 46 ORLIM, CARMONA,
DEUSSUA/ SALCETE

GL47 CHINCHINIM, CARMONA,
DEUSSUA/ SALCETE

VILLAGE BOI,]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

45 GA 49 VARCA/ SALCETtr VILLAGE BOUNDARY, SURVEY PLOT ARI
NOT SUPERIMPOSED PROPERLY.

46 GA 50 TALAULI, SIRLIM,
ORLIIVV SALCETE

VILLAGE BOIJNDARY, SURVEY PLOT ARE
NOT SUPIRIMPOSED PROPERLY. KHAZANS
AND WATERBODY SHIFTED

GA 51 CHINCHINIM,
DRAMAPUR, SIRLIM,
TALAULIM / SALCETE

VILLAGE BOT]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

48 GA 52 BtrNAULII}T/ SALCETE

GA 53 BENAULIM,VARCA,
NAVELIM/SALCETE

VILLAGE BOIJNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

GA 54 BENAULIM,VARCA,
TALAULIM, NAVELIM/
SALCETE

VILLAGE BOT]NDARY,
NOT SUPERIMPOSED
BODY SHIFTED.

SURVEY PLOT ARE
PROPERLY. WATER

51. GAs5 VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

(, GA56 COLVA/SALCETE
SERNABATIM/SALCETE

VILI.AGE BOI,JNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

53. GA57 GUIRDOLIM/SALCETtr
CHANDOR/SALCETE
ASSOLDA/QUEPEM

VILLAGE BOT]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. I(HAZANS
ARE SHII-IED.

GA58 XELVONA/QUEPEM
PACHAWADI/PONDA
CHADOR/SALCETE
XIC-XELVON/QUEPEM
ASSOLDA/QUEPEM

VILLAGE BOT]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

GA59 SAT\IvORDEM/SANGUEM
PACIIAWADI/PONDA
CACORA/QUf,PEM
CURCHOREM/QUEPEM
ODAR/QUEPEM
XIC-XELVONA/QUEPEM
XELVONA/QUEPEM
XELDtrM/ UEPEM

VILLAGE BOT]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

56. VILLAGE BOTINDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

57. GA61

&

d

GANDAULII\[/SALCETE
COLVA/SALCETE
BETALBATIM/SALCETE

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOStrD PROPtrRLY. KIIAZANS
ARE SHITTED.

GA

*

CURTORIM/SALCETE
MACAZANA/SALCETE

VILLAGE BOTINDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHIF-TED.

49

54

50.

I

VILLAGE BOT]NDARY, SURVEY PLOT ARE
NOTSUPERIMPOSED PROPERLY.

44.

VILLAGE BOTJNDARY, SURVEY PLOT .\RE
NOT SUPERIMPOSED PROPERLY.

NAVELIM/SALCETE
DRAMAPUR/SALCETE
TALAULIM/SALCETE

SATWORDEI/USANGUEM
CURCHOREM/QUEPtr,M

GA6O

58.
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9l GA63 CURTORIM/SALCETE Z(lll5

GUIRDOLIN{,/SALCETE
MACAZANA/SALCETE

VILLAGE BOTINDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

60 GA64 MACAZANA/SALCETE
GI]IRDOLIM/SALCETE
PANCIIAWADI/PONDA

61. GA65 PANCHAWADI/PONDA
MACAZANA/SALCETE
GUIRDOLII4/SALCETE
CIIANDOWSALCETE

VILLAGE BOT,]]YDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KTIAZANS
ARE SHITTED,

GA66 GONSUA/SALCETE
MAJORDA/SALCETE

VILLAGE BOTJNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

63. GA67 GONSUA/SALCETE
MAJORDA/SALCETE
BETALBATIM/SALCETE

VILLAGE BOLINDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

64 GA68 RACHOL/SALCETE
RATA/SALCETE
CURTORINI,/SALCETE

VILLAGE BOT]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARE SHIT-IED.

65. GA69 RACHOL/SALCETE
SHIRODA,/PONDA
CURTORIM/SALCETE
RAIA/SALCETE

VILLAGE BOI.JNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHIFTED.

GATO SHIRODA/PONDA
CURTORIN,{/SALCETE
MACAZANA/SALCETE

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KTIAZANS
ARE SHIFTED.

67. GA71 PANCHAWADI/PONDA
MACAZANA/SALCETE
SHIRODA/PONDA

VILLAGE BOI]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARE SHIF'TED.

68. GA12 PANCIIAWADI/PONDA VILLAGE BOTJNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHITTED.

69. GA73 ARROSSIM/MORMUGAO
UTORDA/SALCETE

VILLAGE BOLINDARY, SURVEY PLOT ARD
NOT SUPERIMPOSED PROPERLY.

G4.74 ARROSSIM/A,IORMUGAO
UTORDA,MAJORDA
/SALCETE

VILLAGE BOTINDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

GA75 CAMURLIM/SALCETE
RAIA/SALCETE
RACHOL/SALCETE
LOUTLIM/SALCETE

VILLAGE BOLIIIDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KTIAZANS
ARE SHIFTED.

GA76 SHIRODA/PONDA
RACHOL/SALCETE

VILLAGE BOT]NDARY, SURVtrY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHIFIED.

73. GA77 ST JORGE ISLAND /
MORMUGAO

VILLAGE BOLINDARY, SURVEY PLOT ARE
NOTSUPERIMPOSED PROPERLY"

74. GA 78 ST JORGE ISLAND /
MORMUGAO

VILLAGD BOTAIDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

?< % CANSAULIM/i}IORMUGAO
.AROSSIM,4VIURMUGAO
Vnmaonrunmucao

VILLAGE BOT]I\DARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

76. GAS1

*
Itl

,),ourrrtsrlcnrE VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARE SHIF'IED.

66

70.

71.

VILLAGE BOTJNDARY, SURVIY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARE SHIF'IED.

62.

a
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7

89.

'dn' norn{oARy, suRvEY PLor ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARE SHIFTED.

VILLAGAS2 BORIM/PONDA 2005
LOUTOLIM/SALCETE
SHIRODA/PONDA

VILLAGE BOf]IIDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. ICIAZANS
ARE SHIFTED"

78. GA83 BORIM/PONDA
SHIRODA/PONDA

VILLAGE BOTJNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

79. GA 84 ST JORGE ISI-AND /
MORMUGAO

VILLAGE BOUNDARY, SURVEY PLO'f ARE
NOTSUPERIMPOStrD PROPERLY.

80 GA85 MURMUGAO-
PORTMURMUGAO
CHICOLNAA,IORMUGAO
CHICALIMA,IORMUGAO

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

81. GA86 ISSORCIM/MORMUGAO
CHICOLNA/MORMUGAO
CHICALIM/MORMUGAO

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

82. GA87 PALI,/MORMUGAO
CHICOLNA,/MORMUGAO
ISSORCIM/MORMUGAO
SANCOALENVIOR}{UGAO

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

GA88 SANCOALE/MORMUGAO
PALE/]\,IORMUGAO

83

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

GA89 VELSAO/MORMUGAO
PALE/IVIORMUGAO

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

LOUTULIM/SALCETE
DURBHAT/PONDA
QUELOSSIM/MORMUGAO

85. GA9O

VILLAGE BOT'NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHIF-TED.

GA91 LOUTULIM/MORMUGAO
WADI/PONDA
TALAULIM/PONDA
DURBHAT/PONDA
BORIM/PONDA

86.

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPIRLY, KIIAZANS
ARE SHIF-TED.

GA92 BORIM/PONDA
WADI,?ONDA
LOUTULIM/SALCETE

87.

VILLAGE BOT]NDARY, SURVDY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

MORMUGAO-
PORT/MORMUGAO

GA9388

VILLAGE BOUNDARY, SURVEY
NOT SUPERIMPOSED PROPERLY.

PLOT AREMORMUGAO.
PORTAVIORMUGAO

GA94

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

MORMUGAO-
PORT/MOR"NIUGAO
CHICALIMTilIORMUGAO
DABOLIM/MORMUGAO

GA9590.

VILLAGE BOfINDARY, SURVEY
NOT SUPERIMPOSED PROPERLY.

PLOT ARESANCOALE/MORMUGAO
DABOLIM/MORMUGAO

91. GA96

VILLAGE BOTINDARY,
NOT SUPERIMPOSED
ARE SIIIF"TED.

ST]RVEY PLOT ARE
PROPERLY. KHAZANS

CORTALINTrA,IORMUGAO
SANCOALE/]UORMUGAO

GA97o,

VILLAGE BOfiIIDARY, SURVEY PLOT
NOT SUPERIMPOSED PROPERLY.

ARtrQUELOSSIM,IMORMUGAO
CORTALIM/MORMUGAO

GA98

"-r.

q1

VILLAGE BOI]NDARY, SURVEY PLOT AR
NOT SUPI]RIMPOSED PROPERLY" KTIAZANS
ARE SHIFTED"

trDURBIIAT/PONDA
BANDORA/PONDA
QUELLOSSIMA,IORMUGA
o

94

VILLAGE BOT]NDARY, SI]RVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY" I(HAZANS
ARE SHIMED.

TAI,AT]LIM/PONDA
DURBHAT/PONDA
BANDORA/PONDA

95 2ffi0

II

)3

84.
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102.

to7.

)( CITY BOTJNDARY, SURVEY PLOT ARE NOT
SUPERIMPOSED PROPERLY.

GA1O2 MORMUGAO-
PORT/MORMUGAO

2005

CITY BOI-I\DARY, SURVEY PLOT ARE NOT
SUPERIMPOSED PROPERLY.

GA103 MORMUGAO PORT
/MORMUGAO

97

98. GAl04 MORMUGAO.
PORTA,{ORMUGAO

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPIRIMPOSED PROPERLY.

VILLAGE BOTJNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

99. GA 105 CHICALIM, DABOLIM, ST
JACINTO/ MORMUGAO

VILLAGE BOT]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

100. GA 106 SANCOALE, ST JACINTO/
MORMUGAO

GOA.VELHA/TISWADI
SANCOALE/MORMUGAO

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARE SHIFTED.

101. GA107

GA1O8 QUELOSSIMA,IORMUGAO
CORTALIMA{ORMUGAO
SANCOALE/MORMUGAO
MARCAIM/PONDA
GOA-VELHA/TISWADI
MERCURIM/TISWADI
NEURA/TISWADI

VILLAGE BOL]NDARY, SURVf,,Y PLOT ARE
NOT SUPERIMPOSED PROPERLY. KTIAZANS
ARE SHII'IED.

103. GAl09

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHIFTED.

DURBIIAT/PONDA
MARCAIM,?ONDA

104. GA1lO

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED

MORMUGAO PORT/
MORMUGAO

105. GA T11

VILLAGE BOTJNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED , S.NO.31/O MISSING ON
MAP

SIRIDAO/TISWADIGATT2

VILLAGE BOT]NDARY, SURVEY PLOT ARE
NOT ST]PERIMPOSED AQUA CULTURE /SALT
PANS SHIMED.

GAT13 SIRIDAO/TISWADI
GOA-VELIIA/TISWADI

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED

GOA-VELHA/TISWADI
MERCURJM/TISWADI

108. GA114

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT STJPERIMPOSED PROPERLY. KIIAZANS
ARE SHIT-TED.

GOA-VtrLTIA/TISWADI
MERCURIM/TISWADI
NEURA/TISWADI

GA115109.

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. I(HAZANS
ARE SHITTED.

GAI16 MARCAIM/PONDA
NEURA/TISWADI

110.

i0

VILLAGE BOUNDARY, SURVEY PLOT ARI
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARE SHII-TED.

*

GA

f
* MARCAIMIPONDA

ANDORA,/PONDA
AIM/PONDA

111.
J:

1,,:

.:
CITY BOTJNDARY, SURVEY PLOT ARE NOT
SUPERIMPOSED PROPERLY.

PANAJIM/TISWADI
TALEIGAO/TISWADI

ltz. ij

T

VILLAGE BOTJNDARY, SURVEY PLOT ARE
NOT ST]PERIMPOSED PROPERLY. KIIAZANS
ARE SHIFTED.

BANDORA/PONDA
QUELOSSIM/MORMUGAO

106.
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119.

t23.

124

GAl19 VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

GA120 SIRIDAO/TISWADI
BAMBOLIM/TISWADI

VILLAGE BOI.]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

115. GA121 BAMBOLIM/TISWADI
SIRIDAO/TISWADI

VILLAGE BOTINDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

116. G4122 GOA-VELHA/TISWADI
CURCA/TISWADI
BAMBOLIM/TISWADI
SIRIDAO/TISWADI
BATII\4iTISWADI

VILLAGE BOTIIIDARY, SURVEY PLOT ARE
NOT SUPIRIMPOSf,,D PROPERLY. KTIAZANS
ARE SHIF-TED.

tt7. GAIz3 GOA-VELIIA/TISWADI
BATII\,I/TISWADI
NEI]RA/TISWADI
GANCIM/TISWADI

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED AQUA CULTURE /SALT
PANS SHIFTED.

118. GAI24 VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPf,RIMPOSED PROPERLY.

GA125 MARCAIM/PONDA
MANDT]R/TISWADI
KTINDAIM/PONDA
CARAMBOLII\{/TISWADI
NAROA,/BICHOLIM

VILLAGE BOI.]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KTIAZANS
ARE SHIF-TED.

120. GA126 CTJNDAIM/PONDA
CARAMBOLIM/TISWADI

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHITTED.

tzt. GA.t27 BICHOLIM/BICHOLIM
SURLA/BICHOLIM
USGAO/PONDA

VILLAGE BOTIIIDARY, SURVEY PLOT ARE
NOT SUPERIMPOStrD PROPERLY

GA128 USGAO/PONDA
CANDEPAR,/PONDA
SURLA/BICHOLIM
PANAJI CITY/TISWADI CITY BOT]NDARY, SURVEY PLOT ARE NOT

SUPERIMPOSED PROPERLY.
GA129

CITY BOUNDARY, SURVEY PLOT ARE NOT
SUPERIMPOSED PROPERLY.

GAT3O PANAJI/TISWADI

CALAPOR/TISWADI
TALEIGAO/TISWADI

VILLAGE BOI]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

VILLAGE BOI]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

BATIM/TISWADI
MOROMBI,TUSWADI
TALAULIM/TISWADI
CURCA/TISWADI
CUJIRA/TISWADI
BAMBOLIM/TISWADI
MURDA/TISWADI

GAI32

GOALIM-
MOULA/TISWADI
TALAULIM/TISWADI
BATII\tr/TISWADI

VILLAGE BOLI}IDARY, SURVEY PLOT ARN,
NOT SUPERIMPOSED PROPERIY. KHAZANS
ARE SHIFTED.

126.

127.

'4

CARABOLIM/TISWADI
AZOSSIN4/TISWADI

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHIFTED.

128.
rl

>ro(--

TALEIGAO/TISWADI 2OO5

BAMBOLIM/TISWADI

tt4.

NEURA/TISWADI
GANCIN{/TISWADI
MANDT]R/TISWADI
AZOSSIM/TISWADI

VILLAGE BOT]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

122.

125. GA13I

:flf
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135.

136

139.

( vir,lf,Gb--fbtrNDARy, suRvoy pI-or ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARE SHIFTED.

GAT35 CIJNDAIM/PONDA 2005
BHOMA/PONDA
CARAMBOLIM/TISWADI

VILLAGE BOT]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

SAVOI-VEREM/PONDA
VAGHURMEM/PONDA

131. GAI37 COTOMBI/BICHOLIM
SURLA/BICIIOLIM
VAGT]RMEM/PONDA
SAVOI-VEREM/PONDA

VILLAGE BOTINDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

132. GA138 CANDOLIM]tsARDEZ VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

VILLAGE BOt]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSf,,D PROPERLY

133. GA139 CANDOLIM/BARDEZ
REIS-N{AGOS/BARDEZ

134 REIS.MAGOS/BARDEZ
PANAJI/TISWADI
TALEIGAO/TISWADI

CITY BOT]NDARY, SURVEY PLOT ARE NOT
SUPERIMPOSED PROPERLY

VILLAGE BOfINDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHIF-IED,

GAT41 PANAJI/fISWADI
TALEIGAO/TISWADI
CALAPOR/TISWADI
MORAMBI-O-
PEQUENO/TISWADI

VILLAGE BOLTI\DARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KTIAZANS
ARE SHIF-fED.

GLt42 MURDA,/TISWADI
MORAMBI-O.
PEQUENO/TISWADI
MORAMBUTISWADI
RENAVA-DI/TISWADI
CALAPOR/TISWADI
CUJIRA/TISWADI

VILLAGE BOT]NDARY, SURVIY PLOT ARE
NOT SUPERIMPOSED PROPERLY, I(HAZANS
ARE SHIF"IED.

MORAMBUTISWADI
MURDA/TISWADI
TALAULIM/TISWADI
CHIMBEL/TISWADI

t37. GA143

VILLAGE BOfINDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHIF'IED.

138. GAI44 CARAMBOLIM/TISWADI
CORLIM/TISWADI

VILLAGE BOI.INDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. I(HAZANS
ARE SHItr-TED.

GAT45 ADCOLNA/PONDA
BOMA/PONDA
CARAMBOLIM/TISWADI
CORLIM/TISWADI

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

SURLA/BICI{OLIM
COTOMBI/BICHOLIM
SAVOI-VEREM/PONDA
VOLVOVPONDA

140" GAT46

VILLAGE BOLINDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY,

GAI47 COTOMBI/BICHOLIM
SURLA/BICHOLIM
SAVOI-VEREMiPONDA

t4t.

VILLAGE BOT]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHIT'IED.

CANDOLIM/BARDEZ
NERULIBARDEZ

t4z. GAT48

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHIT-IED.

'liuffilIt ER

EZBARD

143.

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KTIAZANS
ARE SHIT-IED.

By'ls - ruecos/BARDEZ
4ANAJI/TISWADI
NERUL/BARDEZ

144.

t

130. GA136

GAT40

:!

c;lttso-./y
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GA151 PANA.II/TISWADI Zll{l5

REIS.MAGOS/BARDEZ
PEHNA-DE.
FRANCE/BARDEZ
BETIM/BARDEZ

VILLAGE I}OT]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

t46. GA152 MOROMBI-O.
PEQUENO/TISWADI
RENAVADI/TISWADI
MOROMBI,'TISWADI
CHIMBEL/TISWADI

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. MANGROVE
SURVEY NUMBER MISSING OF CHORAO
VILLAGE

147, GA 153 MOROMBI.O-
PEQUENO/TISWADI
PANAJI/TISWADI

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARE SHIFTED.

148. GA 154 CHORAO,
GOLTIM,NAVELIM,
BAIGUINIM, PANAJI CITY/
TISWADI

149. GA 155 ELA. GOLTIM
/BAIGUINIM/ TISWADI

VILLAGE BOTINDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KTIAZANS
ARE SHIF-TED.

GA156 GANDAULIM/TISWADI
CUMBARJUA/TISWADI

VILLAGE BOUNDARY, SURVEY PLOT ARf
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARESHITTED.

1s1. GA157 CUMBARJUA/TISWADI
TI\'REM/TISWADI

VILLAGE BOTJNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHIF'TED.

152. GA158 BETQUI/PONDA
NAVELIM/BICHOLIM

VILLAGE BOT]NDARY, SURVEY PLOT ARE,
NOT SUPERIMPOSED PROPERLY. KTIAZANS
ARE SHIF-TED.

153 GA159 NAVELIM/BICHOLIM
SURLA,TBICHOLIM
VOLVOVPONDA

VILLAGE BOT]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARE SHIFTED.

t54. GA16O CALANGUTE/BARDEZ VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

GA161 CALANGUTE/BARDEZ
CANIDOLIM,/BAR-DEZ

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

156. GA162 CALANGUTE/BARDEZ
NERUL/BARDEZ
PILNE.MARRA,/BARDEZ
UCCASSAIM/BARDEZ

VILLAGE BOLTNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHIF'TED.

157. GA163

, -

PILERNE-MARRA/BARDEZ VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KTIAZANS
ARE SHIT-TED.

158. *"-TX,

L1.:

NALVADOR-DO-
,\UNDO/BARDEZ
3f,HNA-DE-
iyfr,aNcarsaRDez
4nonaoruswalr

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KTIAZANS
ARE SHIF-TED"

159 gW SALVADOR-DO-
MT]NDO/BARDEZ
CHORAO/TISWADI

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KTIAZANS
ARE SHIT-IED.

150

15s

t!

-a-a"

VILLAGE BOUNDARY, SURVEY PLOT ARtr
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHIFTED.
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167.

t7t.

GA 166 NAVELII\I,CHORAO, 2(l()5
GOLTIM /TISWADI

VILLAGII'-dbI]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPf,RLY. KTIAZANS
ARE SHIFTED.

161. GA167 GOLTIM/TISWADI
MALAR/TISWADI
ELLA/TISWADI
ST,ESTEVAM/TISWADI

VILLAGE BOT]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARE SHIFTED.

t62. GA168 GANDAULII\4/TISWADI VILLAGE BOTJNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHIFTED.

163. GA169 CUMBARruA/TISWADI

GAl70 CANDOLA/PONDA VILLAGE BOI]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERIY. KHAZANS
ARE SHIFTED.

165. GAl7T VILLAGE BOLINDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARE SHIF-TED.

GAI72 CALANGUTE/BARDEZ VILLAGE BOT]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

166.

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

GA173 CALANGUTE/BARDEZ

VILLAGE BOIAIDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHa\ZANS
ARE SHITTED.

GAI74 SALVADOR.
DO_MI]NDO/BARDEZ
CHORAO/TISWADI

168.

VILLAGE BOfIhIDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KTIAZANS
ARE SHIT-fED.

169. GA175

VILLAGE BOLINDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHIITED.

GA 176 CAPAO,MALAR,NAROA /
TISWADI

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KTIAZANS
ARE SHIT'TED.

NAROA/BICIIOLIMGAI77

VILLAGtr BOT,]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KTIAZANS
ARE SHIFTED.

PILIGAO/ BICHOLIMGA178172.

VILLAGE BOI.]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARE SHIFTED.

GA179 PILIGAO/BICHOIM173.

VILLAGE BOT]NDARY, SURVEY PLOT AR"E
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARE SHIFTED.

GAl8O CARAPUR,/BICHOLIML74.

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

ANJT]NA/BARDEZ175. GA181

VILLAGE BOLTNDARY,
NOT SUPERIMPOSED
BODIES ARE SHIF-IED.

SURVEY PLOT ARE
PROPERLY. WATERil

ORA/BARDEZt76. -4

VILLAGE BOLTNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. IfiIAZANS
ARE SHIT"TED.

164.

BtrTQUI/PONDA

CHORAO/TISWADI
CTIAPAO/TISWADI
CARAIN,{/TISWADI

170.

.\

""*T

I
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183.

184.

189.

GA183 BASTORA/BARDEZ 2N5 VILLAGE BOTJNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
AND WATER BODY ARE SHIF'IED.

178. GA184 AMBARIN,I/TISWADI
CHORAO/TISWADI
POMBT]RPA,/BARDEZ

VILLAGE BOUNDARY, SURVEY PLOT ARf
NOT SUPERJMPOSED PROPERLY. KIIAZANS
ARE SHIF:TED.

179. GA185 AI,DONA/BARDEZ
PONOLEM/BARDEZ

\TLLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHIT'TED.

180. GA186 VAIGUINIUMIBICHOLIM VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT ST]PERIMPOSED PROPERLY. KIIAZANS
ARE SHITTED.

181. GA187 PILIGAO/BICHOLIM
MAEM/BICHOLIM

VILLAGE BOT]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARE SHIMED.

GA188 CARAPUR,/BICHOLIM
SARVONA,/BICHOLIM
PILIGAO/BICHOLIM

VILLAGE BOI]NDARY,
NOT SUPERIMPOSED
ARE SHIFTED.

SURVEY PLOT ARE
PROPERLY. KHAZANS

t8z.

GA189 VIRDI/BICHOLIM
MAULINGUEM-
SOUTII/BICIIOLIM
CARAPUR,/BICHOLIM

VILLAGE BOTINDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARE SHIF-IED.

\TILLAGE BOUNDARY, SURVEY PLOT ARE
NOTSUPERIMPOSED PROPERLY.

GA190 ANJT]NA,/BARDEZ

\TLLAGE BOUNDARY, SURVEY
NOT SUPERIMPOSED
WATERBODY IS SHIMED.

PLOT ARE
PROPERLY,

185 GA191 ANJT]NA,/BARDEZ

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOTST]PDRIMPOSED PROPERLY.

186. GAI92 ARPORA
ANJT]NA
ASSAGAO
UCASSAIM
MAPUSA/BARDEZt81.

VILLAGE / CITY BOUNDARY, SURVEY PLOT
ARE NOT SUPERIMPOSED PROPERLY.
KHAZANS ARE SIIIFITED.

188. GAl94

VILLAGE BOI]NDARY, SURVEY PLOT ARE
NOT SI,]PERIMPOSED PROPERLY.

GA 195 UCCASAIn/il
MOIRA/POMBTJRPHA

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARE SHItr'TED.

GAI.96 COR,ruEIU,/BARDEZ190.

VILLAGE BOI]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY" KIIAZANS
ARE SIIIMED.

GAI97 CORJUEM/BARDEZ191.

VILLAGE BOT]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHIF'IED.

GA 198 MAEM/BICHOLIM192.

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

GA199 ANJT]NA,TBAR-DEZ
MORGIM/PERNEM

193.

VILLAGE BOIJNDARY, SURVEY PLOT ARE
NOTSUPERIMPOSED PROPERLY.

194. GA2OO

VILLAGE BOfINDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

.K195

VILLAGE BOIJNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHITTED.

^2d<4'\!
,/:

G

, 
'"','

MOIRA,/BARDEZ196.

VILLAGE BOI,JNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERIY. KHAZANS
ARE SHIFTED.

GA2fiT* y'twru, vrornal BARDEZ197

LUKKEL I rrJtu KEqUTKEU ! I:4UUU LLIVIP ZUll SHEETS

BARDEZ

VILLAGE/ CITY BOUNDARY, SURVEY PLOT
ARE NOTSUPERIMPOSED PROPERLY.

GA193

MAPUSA,/BARDEZ

ANJI]NA/BARDEZ

MARNA.SIOLIM.
ASSAGAO/BARDEZ
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206.

2t3.

GAzO4 TTVIM MOIRA ALDONA"/ ZW:

BARDEZ
VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED TROPERLY. KIIAZANS
ARE SHIF-TED.

199 GA2O5 CORJUEM,ALDONA
ASSNORA, SIRSAI/BARDEZ
MAEM SIRIGAO/
BICHOLIM

VILLAGE BOT]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHITTED.

200. GA206 MAEM SIRIGAO/
BICHOLIM
ASSNORA/BARDEZ

VILLAGE BOI.]NDARY, SURVtrY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

201. GA2O7 MORGIM/PERNEM VILLAGE BOUNDARY, SURVEY PI,OT ARE
NOT SUPERIMPOSED PROPERLY.

z0z. GA208 MORGIM/PERNEM
CHOPDEM/PERNEM

VILLAGE BOTIIIDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

203. GA209 SIOLIM.SODIEM/BARDEZ

204. GAz TO MARNA-BAR-DEZ
SIOLIM-SODIEM/BARDEZ

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

GA2I1 TTVIM/BARDEZ VILLAGE BOT]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. I(HAZANS
ARE SHIMED.

GA212 SIRSAIM, TTVIM/ BARDEZ VILLAGE BOTJNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARE SHIFTED.

GA 213 SIRSAIM, ASSANORA/
BARDEZ

VILLAGE BOTINDARY, SURVE,Y PLOT ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARESHIMED.

208. G/\214 ASSNORA/ BARDEZ VILLAGE BOLII\DARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

G4215 MANDREM/PERNEM VILLAGE BOT]NDARY, SURVEY PLOT ARtr
NOTSUPERIMPOSED PROPERLY.
VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

GA216 MORGIM/PERNEM
MANDREM/PERNEM

VILLAGE BOTJNDARY, SURVtrY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARESHIMED.

2TL, GA2I7

MANDREM,PARCEM,
CHOPDEM, AGARWADO/
PERNEM
OXEL/BARDEZ

VILLAGE BOTINDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHIT"TED.

2t2. GA 2I8

VILLAGE BOI.]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARE SHIFTED.

OXEL,CAMURLIM/
BARDEZ

GA7,I9

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY" KIIAZANS
ARE SHIFIED.

CAMURLI, COLVALE/
BARDEZ

214. GA,22O

VILLAGE BOLTNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHIITED.

GA22I COLVALE/BARDEZzts.

VILLAGE BOTIIIDARY, STJRVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHIITED.

G4.222 COLVALE,REVORA/
BARDEZ

216.

VILLAGE BOI]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

GA223 MANDREM/PERN[,Mzt7.

VILLAGE BOI.]NDARY, ST]RVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

2t8. G4224-i\*s. MANDREM/PERNEM

VILLAGE BOUNDARY, STIRVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

219. G
^2{6tt<

5\tncrurponNrnr
'04\Nonann pERNEM

VILLAGE BOTJNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHIF"TED.

[@f,runrnNmt
ybRG^Lrw PERNEM

220 G4227

*
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207 .

VILLAGE BOfINDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARE SHIF"TED.

205.

209.

210.

MANDREM, MORGIM,
CIIOPDEM/ PERNEM
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229.

233.

DIIARGALIM/ PERNEN[695 v[iAdf-Bot.rNDARy, suRvEy pior ann
NOT SUPf,RIMPOSED PROPERLY. KIIAZANS
ARE SHIFTED.

222. G4229 REVORA,NADORA/
BARDEZ

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. I(HAZANS
ARE SHIMED.

223. GA23O ARAMBOL/ PERNEM VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARE SHIF'TED.

224, GA23I VIRNORA, PERNEM.
TUEM. DIIARGAL/
PERNEM

VILLAGE BOUNDARY, SURVEY PI,OT ARE
NOT SUPERIMPOSED PROPERLY.

225. G4232 VIRNORA,DHARGALIM
/PERNEM

VILLAGE BOLTNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSID PROPERLY.

226. GA233 PALIEM/PERNEM
QUERIM/PERNEM

VILLAGE BOT]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

227. PALIEM/ PERNEM VILLAGE BOTiNDARY, SURVEY PLOT ARE
NOTSUPERIMPOSED PROPERLY.

GA 235 PALIEM,ARAMBOL
/PERNEM

VILLAGE BOI]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

GA 236 TIRACOL. QUERIM
/PERNEM

VILLAGE BOI]NDARY, SURVEY PLOT ARtr
NOT SUPERIMPOSED PROPERLY.

230. G4237 QUERIM, PALIEM/
PERNEM

VILLAGE BOTJNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KTIAZANS
ARE SHIF-TED.

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERIY. I(HAZANS
ARE SHITTED.

231. GA238 PALIEM/PERNEM
CORGAO/PERNEM

232. GA239 CORGAO,PERNEM/
PERNEM

GA24O CORGAO, PERNEI\O
PERNEM

VILLAGE BOT]NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KTIAZANS
ARE SHITTED.

234. PtrRNEM/PERNEM

VILLAGE BOUNDARY, SURVEY PLOT ARf,
NOT SUPERIMPOSED PROPERLY"

G4242 PERNEM, POROSCODEM /
PERIIEM

,1{

CORGAO/PERNEM VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARE SHIFTED.

236 GA244

CORGAO,PERNEM/
PERNEM

VILLAGE BOI.AIDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

737. GA,245

N.
VILLAGE BOT'NDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY.

238 K}
,i^=l

G PERNEM/PERIIEM

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

239. GAZ4* POROSCODEM/ PERNEM

c?1. G4228

G4234

228.

VILLAGtr BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KHAZANS
ARE SHIT-TED.

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY. KIIAZANS
ARE SHIMED.

GA24I
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CERTIFICATE

Certified that upon overlaying of the CZMP 2011 as prepared by the NCSCM
Chennai on the notified survey plans of the State of Goa which are converted into
shape files, it is observed there is a shift of survey holding boundary as a result of
which the CZMP 20ll needs to be corrected as per the notified survey plans of the

State of Goa prepared in terms of the Goa Land Revenue Code,1968.

{*
I /tre.itor

( ilH*+rntrr g Lai'il 'r'';rj-j'js

E
*

*

G4248 AMBERfM,-T]TUEN{/
PERNEM

200s VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

241. GAZ49 TAMBOXEM/PERNEM VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

242. GA 250 TORXEM,UGUEM,
TAMBOXEM/PERNEM

VILLAGE BOUNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

743 GA252 TORXEM /PERNEM VILLAGE BOIJNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

GA 253 VILLAGE BOTJNDARY, SURVEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

245. Gt\254 TORXEM /PERNEM VILLAGE BOUNDARY, SURYEY PLOT ARE
NOT SUPERIMPOSED PROPERLY

244. TORXEM /PERNtrM
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, :"4,3mail Arrna^r,e r-e D cotU gcrma g(zrrB <goircoastalzone@gmail,com>

Coastal Zone Management Plan 2011for the State of Goa.
2 mossagss

gczna gczma <goacoastatron€@gml.com>
To: EDCPROJECTS NCSClrl <adcprol6ts@rcsEflLqS>
Cc: sneha gille <gi[Bsoeha@gmd.corP, san oov logl8kar <sanlqcat@yahoo.com>

Mon, Dec 11, 2(}2i1 et 3:08 PM'

Thls has roferencs lo ltlo CZMP 2011 h l rr()o()scatas romrarH by yo{, om@. The satDe has been a€mlned by lho
DSLR and DSLR h obssrved tlnl 0pre is a strlft of Khazan. langrovs and Wals( bodes layors ivlEal thit &ta b orBrlald
on lhe Bhunaksha plarE whldr are In shapo ffe foflnal

You are klrdly rBquested to carl}mut the salre coneEdon ard tu{xrad lh8 fual slrapo fh of 2011 and duly slgnod haad
coples of 2011 CZMP h 1 :4000 s.al€s on Top Prlodty.

Rogard8
Depadrnent of Bn tuIllont & C&Ete Changs

EDCPROJEGTS NCscM <sdcpnd€ds@ncscfiLoq> Fri, DEc 15,2023 at 2:10 PM
To: gcana gczm <goacoaslahono@gnEll.com>
cc sneha gltte <gltlosnsh8@gman.com>. sanl€sv loglekar <sanlucat@,yahoo.cofit>. ?arag M. Nagatcenkaf <dlr-
env.gos@govjn>, SuXt KuEla, Balpsye8 <s$t-b€[@o/.h>, TUNTUN KLJt AR SINGH <f&E&Eh@ptdn>, 'Dr. llarendra
Khadoaf < Au*wal@niakp, Pwvara RsmadEndran <puvats@ocscluDs.tP, Badarass Ko <badsr8ss@gm8l.cqlP,
Manlk MahapaFa <mahapalr&sa@@l.corD. Aun Kuroar Mshra SecxElary Envbmms] <soq/sv.goa@golr]P

Slr / Madam,

Wlh releronc€ to your lralllng €rrlall, a copy of Nc.sCM letter
&ld 14/1212023 b atlached herewith for your kind hfomation
and necessary aclbn.

Rogards
For NCSCM, Chelud
lOuoLd td liddc,

E conocuon of shltt of Kh@n, iiangrow alld wat.r bodlos layors.pdf
1s01K

,)
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NCSCM NAT1ONAL CENTRE FOR SUSTAINABLE COASTAL MANAGEMENT
Mlntsw oJ Environment, Forei & Cumste Chonge, Government ol lndio

i

No. NCSCM/CZM NGoalziJ-.S 68 EDc dated t4112t2O23

TO
The Director, Environment &'Climate Change &
Member Secretary, GCZMA,
Department of Environment & Cfmate Change,
Govemment of Goa,
4s Floor, Dempo Tolyers, Pato, Panaji. Goa - 403 00 t.

Madam,

SUB: CORRECTION OF SHIFT OF KFIAZAN, MANGROVE AND WATER BODIES
LAYERS WHEN OVERIAID ON THE BHUNAKSHA PLANS.
Ret Your email daled 11112n023.

Kind attention is invited to your email dated 11lP-f2O23 mentioning that there is a shift of
Khazan, Mangrovd and Water bodies layers when this data is overlaid on the Bhunaksha
plans and requesting NCSCM to correct these shifts. Similar request was also received to
updato the delineation of the HTL vide your leter No. 1$$2022IDIR/EWT & CC/905
dated 5/10/2023.

ln this regard, it is submitted thal MoEF&CC, Govemment of lndia, have already approved
the CZMP of Goa on 1:25,000 scale, including HTL, LTL, CRZ, ESAs, Khazan 6tc and no
change can be made to LTUHTL, ESA. CRZ etc, without the approval of MoEF&CC, New
Delhi.

You are, thercfore, requested to kindly approach MoEF&CC, Ndw Delhi, to
update/change/ conect the HTL/LTL, ESA. CRZ etc in.the approved CzuP.-

Yours Sincerely

lf
Dr. tan
Director, NCSCM.

Copy to:
1. The Secretary (Erwironment & Climate Change), Secretariat, Porvorim, Goa.
2. The Joint Segetary, Minisby of Environment, Forest and Climate Ghange,

lndira Paryavaran Bhawan, Jor Bag Road, New Delhi 110003.

AnrE UnteBlty Carnpos, Chef[|ai mO (25- hdir
Pho.re (+s1l44 z2mo600 Fax (+91),14 222@7m

www.ncscrn.res, h
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DR. PRAMOD SAWANT
CHIEF MINISTER, COA

No: I /1/2024 /CM/53
Date: 146 February 2024

Dear Shri BhuPendcr Yadav-ji'

Sub: Directions to NCSCM lo carry oul correcltons

f nalization of CZMP 2019

in CZMP 20ll for timelY

Cornpliments for various initiatives undertiken to infuse environnrcntal

sustainability inlo the process of development of Nation'

Your Minisrry was kind enough to approve the Coastal Zone Management

Plan (CZMP) prepared for the State of Goa based on CRZ Notification of 201 I in

the month of Soptcmber 2022 National Centre fbr Sustainable Coastal

Management (NCSCM) Chennai was engaged in accornplishing this major task'

NCSCM had sought various inputs fiom us one of it being the supply of

cadastral plan in shape file format' The Directorate of Settlement and Land

Records (DSLR) Coa had prepared the survey plan in accordanco with the

provisions on the Goa Land Revenue Code'1968 1'his survey and preparation of

pla.ns cotnmenced in the year 1968 arrd the modus used at that rclevant point of

time was the chain survey and plane table method- These plan have been notifred

in early 1970's and they fonn the base for any planning & development These

very plans are also recognised by all the statutory authorities including the Court

ofLaw and thus they have become sacrosanct'

At the tirne when t}re DSLR Goa had supplied the cadastral plans to the

NCSCM, they were not converted in to shapefiles but were in PDF fonnat and

thus the NCSCM thernselves took upon the onus to convert the satne'

S.-IER'S BLOCK. SECRETARTAT COMPI.-EX, PORVORIM. GOA. 40] 52I ' INDIA

PH 0811.24198,11/42 Far' oEl2 2419840/46 EMAIL: crn'Soachrc'in I

C,

i&
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ISSUED UNDtsB T tI ACT
Continualion Sheel...

In the rneanwhile the DSLR Goa who had their plans digitised in

propriotary fonnat decided to convert the data into shapefiles. Having

accolnplished this task and API (application programraing interface) link was

shared with NCSCM on 15/0512023 so that tho HTL and LTL could be properly

delineated on the notified survey plans of our State

The CRZ Notification 201 I provides for noti$ing maps in the scale of

l:25000. These maps have been notified in Novernber 2022. As these maps were

not readable and on accoutrt of the fact that local level CZMP maps are required

to be prepared for use of local bodies and other agencies to facilitate

irnplemontation of cZMP's we requested to NCSCM itself to generate these maps

in the scale of t:4000.

The NCSCM Chennai was kiud enough to share the said maps in the scale

of l:4000.

These maps were scrutinised through the officials of the DSLR Goa and

certain discrepancies came to light which v/e tried to sort out tfuough the NCSCM,

but since the maps in the scalo of l:25000 are already notified, the NCSCM vide

letter dated 14/12/2023 has infonned that since the MoEF&CC , Governtnent of

India, has already approved thc CZMP of Goa on l:25000 scale, including HTL,

LTL,CRZ ESA's Khazan's etc and no change can be made to LTL

/HTL,ESA, CRZ etc without tlre approval of MOEF& CC , New Delhi'

(a)

(b)

(c)

(d)

The discrepancies notcd are as under:-

Village bourdary and survey plot are not superimposed properly'

Khazan land, water body, road and survey plot Bre not suporimposed

propcrly .

HTL shifted towards landwards side-

Village boundary, survey plot are not superirnposed properly Khazans and

watcr bodies are shifted

oI&

'S BLOCK, SECRETARIAT COMPLEX, PORVORIM, COA,4O3 52I, INDIA
2

?H: 0812-24198a1/42 Faxi 0812-2419t40/46 EMAIL: cm.goa@ ic.in

\
,)

*
G0[
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All of the above discrepancies are enclosed herein at Annexure "A'

lf the superimposition is not done as pcr notified survey plan of our State

which are hoisted on Bhuraksha platform, then it would lead to multiplicity of

proceedings in various Court ofLaw and the traditional corunurity will be at the

receiving end. Secondly, without rectifuing the CZMP 201I the agency which is

preparing the CZMP 2019 will not be in a position to finalize the salne as the

errors would continuo to crop in CZMP 2019. Further various thematic layers are

overlaid on the notified survey plans for the PM Gati Shakti portal and one such

layer would be that of CZMP 20 I I which will display a distorted picture'

We hence pray that suitable direction will be given to NCSCM to correct

the anomalies featuring therein in Public Interest'

With warm regards.

INFORMATION 
ISSUED UNDEB TN ACT'

4^4
(Dr Pramod Sawant)

To,
Shri Bhupender Yadav,
Minister of Environment, Forost and Clirnate Change,

lndira Paryavaran Bhawan
Jorbagh Road
New Delhi -110003.

fiI€

S BLOCK, SECR.ETARTAT COMPLEX, PORVORIM, GOA,403 52I.INDIA
Pllt 0832-2419841142 Fax: 0812-2419840/46 EMAIL: crn goa@ ic,in*

Continuation Sheet...

Your's faithfully
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In accordance with the Meeting Notice No. IA3-12 I 13 l2O2 1-IA.III (E-
153025) dated 19e February, 2023 issued by MoEF&CC, New Delhi, a
meeting was held in NCSCM on 23/O2/2O24 to discuss the technical issues
related to corrections sought by the Government of Goa in the CZMP (2011)
of Goa. The list of participants is at Annex-l.

Background:

2. In pursuance of the decision taken during'meeting of Hon'ble Union
Minister of Env., Forest ald Climate Change with the Hon'ble CM,
Goa on 16th Feb. 2024, a preliminary meeting under the
Chahmanship of Sh. Tanmay Kumar, Additional Secretar5r, MOEFCC
was held on 20/02/2024 at 3:OO P.M. through Video-Conferencing to
understand the technical issues related to corrections sought by
Government of Goa in CZMP 201 1 with the ofhcials of Goa and
NCSCM. Shri Alex Sequeira, Honble Minister for Environment &
Ciimate Change, Government of Goa aiso joined the aforesaid VC
meeting.

3. Govt. of Goa officia-ls highlighted the shifting of approved CZMP
database prepared as per CRZ notification, 2011 including survey
plots, khazal land, HTL etc., when superimposed on Bhunaksha
platform developed by Goa Government.

4. After deliberation, Additional Secretary, MOEFCC directed that the
technical team of Govt. of Goa and NCSCM should sit together and
find out the root cause of shifting of HTL, etc. ald accordingly explore
the possible soiution.

5. Subsequently, a follow up meeting in physical mode at NCSCM,
Chennai was held under the Chairmanship of Joint Secretar5r,
MOEF&CC on 23102/2024 at 11:00 A.M. onwards, with the officials
of the Government of Goa, and the representative from the National
Centre for Earth Science Studies (NCESS), Trivandrum, Kerala. Shri
Alex Sequeira, Hon'ble Minister for Environment & Climate Change,
Government of Goa was a.lso present during the aforesaid physical
meeting.

6. All the issues highlighted by Govt. of Goa were discussed in detail.
Govt. of Goa also informed that the discrepancy in HTL, etc. came to
notice only after updated cadastral data (as per Bhunaksha API) was
provided to NCSCM for revision of cadastral data in July 2O23 which
was almost a year after tL.e CZMP of Goa was approved by Ministry on
l:25O ca-1e. Honble Minister emphasized that other discrepancies
with t]ne CZMP need to be resolved for both on 1:25,000 and
the 1:4 ale.

7. NCSCM ed that CZMP of Goa was prepared by NCSCM based
on eets that were provided by the Directorate of Settlement
and Records (DSLR), Goa on various scales. NecessaryI
pro g was carried out to bring these sheets on GIS platform

Minutes of the meeting held at NCSCM Chennai on 23/02/2024 at
11:OO hours for the purpose of updating approved CZMP zOLl of Goa as
per the CRZ Notification 2O11

1413
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ongoing legal issues, rectification of discrepancy in CZMp 2Ot7approved by Ministry-_Tls! be taken up fy NCSCII as they hadprepared the same. NCESS, Trivendmm aGo ethoed the same vilw.

1O. Govt. of Goa also insisted that discrepancy in HTL along the sealront/creeks should also be removed ty f.l-CSClA. After discussion, NCSCM
agreed to look into the same on a case to case basis and based on siteverification.

11. After discussions, following decisions were taken:

a. GCZMA/Goa Govt. to provide the updated survey plots (used inBhunaksha platform) 
_ 
without overlips/voids, appropriately g.o_

referenced along with the other layers sucir as moainea tunasT stiice
gates prior to 199 1 , Khazan lands, etc.to NCSCM (as per th. ti"tprovided in Annex-2) in Shape fi1e format and ceitiiied pdf map
formats. Same shail be provided within two weeks as decided.
(Action: GCZMAI

b. NCSCM to modify the HTL based on updated bund/sluice gate dataprior to 1991 received from GCZMA. Time-line: 4 weeks froir receipt
of data from GCZMA.
(Action: NCSCM)

NCSCM to revise the corresponding CZMp maps on 1:25,0OO scaleand submit the revised draft CZMp maps on 1:25,OOO scale to
GCZMA. Time-line: 2 weeks from modification of HTL.
(Action: NCSCMI

C

d. GCZMA to present the draft CZMp maps on 1;25,0O0 scale in the
CZMP Technical Scrutiny Committee Meeting and subsequently in the
NCZMA for approval by MoEF&CC.
(Action: GCZMA)

e For specific cases of change in HTL/ ESA/ revision of a map/ sheet
(on_1:25,0o0 scale), a separate provision as per Annexure I 1v1 of the
CRZ Notification 2011 exists and the Govt. of Goa/GCZMA may follow
the prescribed norms. NCSCM along with the representative of NCESS
ald the representative of the Govt. of Goa will undertake field suweys
for rectification/ raffication/ validation. The cost for NCSCM's
participation will be borne by the Govt. of Goa/GCZMA.
(Actiou: GCZMAI

will expedite release of pending payments due to NCSCM on
their contract with NCSCM for preparation of CZMp on
ale ald local Ieve1 maps as per CRZ Notification, 201 1 .

S15 & ntial for NCSCM to carry forward any further work for
CZ tion: GCZMA, Time line: 2 weeks from issue of the

!tl[1

!- 7:2 q

PAI',IAJI. s$N

*
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r) I}iFOR}{AIION ISST'ED T'NDEB rtl ACT,

2005

Annex-1

NATIONAT CENTRE FOR SUSTAIFIABIE COAsTAI MANAGEMENT
ilir\lfl firitlnrrftrrr, forf;r, .q L'lr:irrr t -, fhr/Bp- (,o,.trnn*:nr o! tnot,t

Diro 231022024

NCSCM

ATTENDJINCE'ST!,EEI

Dlacuaalon on lssues rotstoc, to shlfung ot epprovod Gos CZMp Dala Bssa
(CRZ tlotificstion 2011) Buporlmposod ovor BhuR{k!ha Apt

VENUE AToU Baardroorn, NCSCM @ I I 00 hrs
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Govenment of Goa

Dcpartmetrt of Dnvironr'lent & Climate Change

4e F-toor, Dempo Tower, Patto, Paneji-Goa
Phons Nqs: 0832-2951089

e-mail: dir-cnv.qoa@sov.itr r ebsite: www.elvcc-qoa"sovin

I

No.GCZJVIA/GEN-MIS Ct!!141P 
^rt'VIY 

S'l Dale:lllD4 I 2024

To,

The Director,
National Cente for Sustaiuble Coasbl Uoagement (llCSCfvO'

Ministry ofEnvfuoltmeog Forcst and Clima& Change'

Anna University Cmpus,
Chennai 600m5.

Sub: Rorision of approvcd CZMP (2011) of Goa

Sir / lvladam,

I am to ref€r to the letter dated o1/(N12024 and ia responsc to lhe same we have to clarifr

as under.

l) As p€r the decisions taken in the meeting held on' Dl@tZA4 the SHe of Goa has

provided the updaed surey plor used otr Bhuostsha pletform- These are the same

wtrich are in accordance with the hard copy ofbuod plans rhat wtre duly ccrtified by the

Goa Warer Resourccs Department However inotder clea the air, the Dfuectorate of

SeElement & Laad Records, Goa vfro has aligned lhe brmds boundary has given a hmd

ccrtificate so that there is no iloubt about the conechess ofthe brmd alignment data

2) The Dcpdtment ofEnvironoent & Climate Change has isstcd two sqnrate work orders,

one for prepmation of C-ZMP l:25000 scale and one for preparation of CZvIP 1:4000

scale. The Deparhent of Environmeirt & Climate Change has already paid firll amount to

NCSCM ie. Rs.98J8p60/- for prepararion of CZtrv{P 1:4q)0 scale.

Further, as the originally srpplied 125000 scale itself ilon not match the Bhrmaksha maps of

Dfucctorate of Sr:rvey and Land Records, necessry cffrections also have to be effected in the

CZMP 20ll in 1:4000 scale.

Therc are two matErs before the Hon'ble National Grc€a Tribund (NGI) where the

Appellmt bas sought CZ,I,[P 2oll in l:210fl) scale and th3 GCZMA has $tb,mited &at tley win

provide th same as it is rmdcr cousideration by your Imtinrrion once th CZvIP maps in 125000

scale and l:,000 scale are updaled as per the Bhuaksha maps ofthe State of Goa.

The CZil,IP guidelines in CRZ nofification 2011 clealy stipulstes tbat &e C?vIP Maps on

l:40fi) scale (.ocal trvel lvt4s) as appmved have to be pmvide to local bodies md retrenue

ardhorities fm implernentation-

Nnewt:re T.-t-E.
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"\In order to comply with the said provision filg Srqt. of Goa h'( specifically awarded the

work for prqraralion ir CZnIP 1:4000 scale in addition to CZMP-2011 of 125000 scale and hqs

made lecesssry paynents for the same.

Therefore, you_ arc rEquested to provide thd updated CZdP rraps in 1:4000 scaler duly

signed & ccitificd to D€porttrE lt of Envimment & CC, once the qdaled CA\4P 20ll in
125000 scale is approved by MoEF&CC.

Hoping that you will do lhe needfirl-

Yours

t
Femandes)

Director &cc)
ul.

Endosed copy: Certification ofBuud Bomdary

Copy to:

1) ShrL Suiit Kurar Bajpayeg Joint Secretary, Ministry ofEnvironment, Forest and Climate

Change, CRz Division, la Floor, Prithvi Wing" hdira Paryavaran Bbavan, Jor Bag Roa4

New Dclhi- 110003.

2) Dr. H. Kharkwal, Soientist 'E CRZ, Ministry of Envimment, Forcst md CliEate Chmge,

Indira Paryavaran Bhmnan, Vayu Wing, 3d Floor, Room No, V30, Jor Bag Road, Nsw

Delhi- 11fi)03-

I
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Government of Goa
Deparhent of Environmerrt & Climate Change

4e Floor, Dempo Tower, Patto, Pauaji-Goa
Phoqe Nos: 0832-2951089 euaiL dir-erv.goa@8ovja

NoJ6-1-2018/ENVT/ACT$NOTI/ I i - Date: ol r \ tztu

To,

Dr. Sujit Kunar Bajpayeg
Joht Se.retary,
Govcrnment ofladia,
Mristry of Environnen! Forcst ed Clin8te Change,

Prithavi ViDg, ld Floor, Room No.135,

Indira Pryavaraor Bbavan, Jor Bhagh Ros{
New Delhi -110003.

Ref: D.O.No.19-107 12020 -lA-lII dztedz0 I 03 D024.

Sir,

As pcr the iliscussionJmeeting held in Chemai on 23l@2024, it was pointcd out

that the survey plurs ofrhe $are of Goa which were initially supplicd to NCSCM in

PDF fomq upon which the CZtrrrlP 20ll was pnparcd by converting &e sqne into

shapc file urhich uras not in syrc with thc srrvey/cada*ral plars prepared by the Shte

of Goa as per the provisiom cortained in tbe Goa Land Revenue Coale, 1968. The

Directorate of Settleroent & I"and Records (DSIR), Goa have Dow convcrtcd thcir

snrvcy plans into shape file format ad when the C:frlfP 2011 was ovcrlaid on the

samq thcre was a margiml shift of the survcy holding boundaries of each and evcry

goperty.

In thc said mecting held or 2310212074, the DSIR Goa has now orientcd thc

brnd bormdary of the CRZ acas as preparcd for CZIvD 2011md none of tk otbcr

attibutrs havc besn touchcd upon by theo, The said data, as is whcre is basis, is now

shared with NCSCIvI, C}rrimi ot2810412024.
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NCSCM has now sought for a time period of {D montbs to updarc the

CzuP-201i as per the survey plans of orr State- It is this very CzuP-2011 tbat

vould bc given to National Cente For Earth Science Sbdies (NCESS).

EacL As sbova

l. Miorn6 oflrt ctiDg hdd * NCSCI4 Chcnoai,

2- Lcucr ad&ess.d to NCSCM.

ql?

)2"
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F. No. t9-1022020{A.lll (E-r457{/t)
GovommBnt ot lndla

Mlnlstry of Environmenl, Forost & climate change
!A-lU Socuon (CRZ)

lndira Paryavaren Bharran
Jor Bagh Road

Nau, Dolhi-110003
Dalad: 260 December, 2024

MEMNG NOTICE

2 ln thb r€gard, th€ undeBigtlsd la dirocled to raquest yolr kind partiq'pa[iori (not belo
lha rank of Diredoo in ft€ aforessld meotLE The Web-llnk of lhe said rFetkE $rfll b€ shal€
due course of dmo separately.

SubJEct lueotlng undor the Ghalrmanshlp of Shrl Rajat Agarwel Jolnt Sectofary,
MoEFCC on o7fi1na25 ffuGday) at 4:0o P. l. omrard tltiough Vldso-
ConfsBnclng on the matter togardlng Status ot updauon rsvlslon coastal Zons
llianagoment Plant (Ca[P) of Statslrufs as per CRZ l{otficatlon, 2019 - r€g:

ll has been decided to co.Nen€ a ms€ling utdsr the Chaitman$ip of Shrl Raiat
Agarual, Jolnt Secratary, MoEFCC on Wl01l'2g,l5 (Tuesday) at 4:00 P!! onward through
Vld6o Confuronclng to disarss th6'Status of updation r€flbion Coa€ial Zone tlibnag€ment
Plan (CZMP) of Stdea / UTs as per CRZ Norificadon, 2019 (exce$ Odlshs, ilaharastilra,
Kamateka and Kerala'-

JBu4-

1. PSO to Sec[etary. EFCC, Ne$, Delhl
2. PPS to Spedalsscfetary, MOEFCC, Net Delhi
3. PPS to Addtlonal Secrstary, MOEFCC. New Oelhi

3. This b bsued with the approval of lhe Comp€Er* Authon'ty.

(Dr.-H. Kherl(tal)
sclentst E (CRz)

Tol.No.ol1-208t83
Eriallz h.klradme@rrlc.in

To,- - -i. iotri s"o.r"w, MoEFcc, NeurDelhi 
-

2 Droctor, NCSCM. Chonnd
3. The Prindpal S8cretary (Env.), Govt. of Andhra Prad68h.
a. The Prht pal SecrBtary Gnv.), GovL of Tamll Nadu
5. Tt6 Prhchal SecrotEry (Env.), Govt. of Gularat
6. Ths Prindpal SecrBtsry (Env.), Go\rt of Goa
7. Tho Phdpal Sact€tary Gnv.), GdrL of lGfrlalal€
8. The Prhcipal S€crotary (E w.), Go,L of Korah
9. The Prhdpel Sedstary (Env.), Got,t d lrahatst[ra
10. The P&clpsl S€ctstary (E w.), GorL of Cfstta
11. The Prtrdpal Seuetary (Env.), Gol,t of W66t BorEal
1 2 Tho Chairman caiA, UT of Ptrdrcterry, UT of Daman & Dlu, UT of Lskshadw€op, uT of

Andaman&Mcoba.. '
13. otrcecopy/Guardme. Ailg!_

(Dr. tl Khad(w8!)
Sclentlst E (CRZI

Copy b:
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Gover:ument ofGoa

Deparh€nt of Enslronmcnt & Clinate Changc
46 Floor,Ilcrnpo Towcr, Prtlo' P!t04i4oa

Phone Nos.: 0832-2951089
e.maii: dir-env,eoa@eov.in website: wwrv.envcc. goa. sov.in

No..GCZMA.TGEN-MSSI 3-14/?art-Uvl trl I Date* 18/ 12l2024

To,
Tbe Direcbr,
National Centre for Sustainable Coastal Management (NCSCM)
Ministry of Environme,nt, Forest & Climate Change (MoEF&CC)
Koodla Building Anru University Carapus,

Chennai,6ffi0025 kdia"

Snb: Clerificrtior in relatio[ b the uettodotogl adopted br correcfiotrs to the

notilied CZIIIP 2011.

Madaru

As pet the meetiug held os 23ft2n024 in your Instinrte, certain decisions

we,re talcen which are capsuled in the minrtes thc wcre drawr larsr- Pursuant to the

said decisions we hsd to caro/ out cqtaio acts wtich acts ha*'e been already

performed by us and the modified C7J0{P 20ll was subsequeutly prepared by your

Institte upon checking the revised / r4dded CZMP 201I we observed that it was

in syoc with &e Bbrmaksha plrls of our State.

Being satisfied wi& the updatcd plans' we had forwarded thc sarne to the

NCZMA crd they too upon verifling with the Bhunaksha plau, had sent the same

o Techoical Scnrtiny Committce for vedfication-

Duriug thc course of the tdpartib meeting of us, your Insitrte and the

Technical Scnrtiny Commiuee on 17 112t2024, an iss,tte which cropped up was about

the merhodolqgl uscd in correctisrs which are to be made in the notified CZVIP

201 l. orr this aspect $re wistt to clairy thc when thc State of Goa bad supplied the

survey plans to your lnstit q the said plans were given h PDF form& This PDF

was colverted inlo shape files by your Ingtitute and thereafter the CZMP 201 I was

prcpared by using satellite imageries.

ln the meanwhile, orr Lsrd Survey Departuent also vecforized the survey

plans by convating the same iuto shape files. Wheu we overlaid tlre CZMP 20ll
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onto the Bhrurakstrs plans there was a misrnatch ofthe survey boundaries and the

brmd bormdary was shifled towards the lsrdward side. There was a shift of 10 mts

to 20 mts ofthe bunds towards the laodwd side. This mismgtch has bea conected

which was placed beforc the Tecbnica! Scnrtiny Commitee.

The methodolory used for the purpose of corrections to the CZMP 201 I was

by taking ground control points by means ofusing DGPS insrurrenc. It is only on

account ofwe having not becn able to put up our case on the aspect of methodolory

that the Technical Scnrtiny Committee was not convinced to put theh stamp of

approval oathe rpdared CZMP 2011.

The above fact may please be hmuglt to the noticc of fte Tectmical Scnxiry

Commitee before finalizing the minutes so that tlte CZvfP 201 I is updated and the

CZMP 2019 is &st-uacked-

Hoping that you will do the needfirl at the earliesc

Yours

z ,zl*
Director &cc)

Copy to:
l. P.A to Hon'ble Chief Minister, Secretariat, PorvorimGoa
2. O.S.D to Hon'ble Mnister for Environme,nt & Climate Change, Secreuriat,

Porvorim Goa
3. PA to Secreary (Environnat & Cliqte Qhange), Secretadal' Porvqim Goa
4. Scientist E, CR! Govt of India, lvfnistry ofEnviionment & Forest ad Climate

Change, Prithvi Wing 1r floor Romr No 135, Indira Pryavamn Bhavao" Jor

Bag! Road New Delhi I 1ffi03.
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Government of Goa
Directorate of settlement and Land records

Survey Plan

Taluka / Village Name : SALCETE / Cavelossim

J-

Survey / Subdiv No. :1!413,13514

Appln date
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This record is computer generated on 14h012024 11155.50 as per Online Ref No.. This record is va,id without any signature as per Govt of Goa
Notification No. 26113/2016-RD/8639 dtd. 13/09/2021. The latest copy of this record can be seen/verified for authenticity on the DSLR website
https://egov.goa. nic.in/dslr.

No. :

\
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t-inneltw".e Ra --1, iNFORtltATl#H !S$U[:'i UliilSR RTlACT,2005

GOA COASTAL ZONE MANAGEMENT.AUTHORITY
C/o Department of Environment, (Govt. of Goa)

4th Floor, Dempo Tower, Patto Plaza,
Panaji-Goa 403001

Website: www.czma.goa.gov.in

Ref. No. GCZI,,.NNr/r',1,aAl|. Jo.*Wl.tto.ze) 
u ) z t -zzf * lzassDatez'zs I I o 12024

To,

The Project Director,

NCSCM Chennai.

Sub: Representation of Nova Resorts Pvt. Ltd. pertaining to
correction in the mapping of Sand dune in property bearing

Survey No. 134/3 Village Cavelossim in Salcete Taluka.

Sir, sfl[ME )'

ease,.find sed herein a representation flled by Nova ResoftPI

Private L they state that they had obtained approval to develop a

proJect way ack in the year 2015, when CZMP 2011 was not notified nor

was the sand dune mapping report in place and now they seek your

indulgence to carry out necessary corrections by removal of the sand dune

shown in CZMP 2011 in property bearing Survey No. 134i3 Village

Cavelossim Salcete Taluka.

You may examine the said representation scientihcally and take the

final call by guiding the NCESS Kerala who are preparing the draft CZMP

2011.

Yours llv,

olza
5

(Jo B. ernandes)

Memtrer

OLL

etary (GCZMA)

Encl: As above

lr
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